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KL (See Rule 42) e
i CENTRAL ADMINISTRATIVE TRIBUNAL ~
L GUWAHATI BENCH :
N ORDERSHEET
- ‘ =/1 . Original Application No ~ ; ----- 21 -?-/--?———- / 2009
2. Misc. Petition No ¢ <o in O.A. NOw-mmmmeeemeees
3. Contempt Petition No ¢ —ocoecomeeee_ in O.A; NO.~=—=cmeccceen
4. Review Application No “ ------------------ in O.A. NOo.~-=—mmcee
- 5. ' Execution Petition NO =t coecomccomeeo__ in O.A. NO.~~—-mmccceee .
o < KA,J Vores Ol 3
Applicant (S) -2l M e e
37 Bf\d7f
‘Respondent (S) : ~-—---=0- J 7220 ST -)iﬂ-}-\------%—- ----------------------------
{ 'ﬁ) /‘7 CAMD;‘
Advocate for the : ----L- St LR T T —
{Applicant (S)} fﬁ S. Nats C\"\ M. UL B
s Advocat;e for the : T e
{Respondent (S)} C/§ S<
" Notes of the Registry Date Order of the Tribunal
ilus application 1s in form | :
s filed/C. F. fuor Rs. 50/- 09.11.2009 None appears for parties. Adjourned to
) dﬁpos ed vide IPO/BB— :
E oA - 17.11.2009.
528 43 987
Dated........?.m"Z (o253 | }X | -
A - (Madan Kumér ( Chaturvedi) (Mukesh Kumar Gupta)
TR . ember (A) Member (J)
. Dy, ch%strrlaﬁ “nkm }M ( (
o . _ .
ﬁ/’// 7.11.2009 The grievance of the applicant is
é [l e 7 that eailier appiicon’r had approached
i —_— ) iyl this Tribunal vide O.A. No. 301 of 1999
v > 2 <
4 ' C/L(N M/) Cé) (& , assailing order dated 01.07.1991. Said
' : Y . ﬂ l .
C’KA“’ b 5 oy ) O.A. was aliowed vide judgment and
' Aceedvel . C/07)7 Yrec) order dated 14" May, 2001 {Annexure —
Ex o CA”‘?{ £ 1} and order dated 01.07.1991 was set
ﬂ' Aok vy e aside and quashed and his date of
& 7~ ? «Ka/, éuh WJ ) . .
A e ﬂw«ﬂ - confiimation was to be taken as
gow a)/a £, // o3 07.10.1985 instead of O] 041958 The
chalienge made to aforesaid order
_ before Hon'ble High, JCourt in Wiit
% . /a'iv N Pefition No. 3531 of 2002 had been
é/ ' repelled vice order dated 10.09.2004.
‘ | Thereafter he filed M.P. 113 of 2008

Contd/-
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Contd/-

17.11.2009

" {Madan

/pb/

seeking execution of order " dated
14.05.2001 which too had .been
disposed of by 29h 2008,

Accordingiy seniority of applicant in the

August,

cadre of Inspector was required to be
re-fixed, as on 01.01.1991. Despite this,
necessary éonsequentiot bensfit had
not been required. Vide communicqﬁénv
dafed 3 February, 2009 {Annexure - 9)
the respobdenfs éonveyed him that the

matter of antedating his promotion in -

the cadre of S'uperim‘endent Gr. ‘B’
Gazetted
Division in the State of Manipur) required

{under Imphal Customs
réview of ail DPCs held since 1995 for

which necessary processing and
scrutiny is going on, which may take -

some more time.

Mrs. M. Das, learned Sr. CGSC for

respondents states she has instructions

" from respondents to apprise this Taibunal

that necessary exercise in terms of
aforesaid communication dated 34
February, 2009 has been tcken up,

which will three months more.

in vi‘ew of above maiter, we
'dispose of present O.A. expecting the
respondents to take steps on aforesaid
communication and they would adhere -
to their statement noticed hereinabove.
The said exercise is expecied o be

completed within a period of 3 months.

Q.A. is accordingly disposed of at

admission stage.

ar Chaturvedi) (Mukesh Kumar Guptd)
Member (A} Member {J}

.
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GUWAHATI BENCH: GUWAHATI
{An application under Section 19 of the Administrative Tribunals Act, 1985) -

~)

Fontral Administrative Tribunal
Central Administrative Tri
DI D

Guwahati Bench- C;\
TR =Ede

A _ Sri James Guite
Q\" 05 Nov 2009 $ g
N\ Union of India and Others.

SYNOPSIS OF THE APPLICATION

Applicant is presently serving in the cadre of Superintendent Gr. ‘B’ under Imphal
Customs Division in the State of Manipur. He was initially appointed as a direct
recruit Inspector on 06.02.1982. As per the rule of seniority date of confirmation of
service of the applicant is as on 07.10.1985. However, the respondents vide order
dated 01.07.1991 had assigned the date of confirmation of the applicant as on
(1.04.1988 instead of 07.10.1985. Applicant preferred O.A No. 301/1999
challenging order dated 01.07.1991 before this Hon'bie Tribunal. Said O.A was
allowed by the Hon'ble Tribunal vide judgment and order dated 14.05.01 and the
order dated 01.07.91 was set aside and quashed. Be it stated that the applicant
have been promoted té the cadre of Superintendent Gr. ‘B’ only on 08.06.2004
whereas many of his jurdors and batch mates have superseded him in the cadre of
Superintendent Gr. “B’. Applicant preferred M.P. No. 113/08 for implementation
of judgment and order dated 14.05.01. Respondents vide order dated 25.08.2008
have assigned date of confirmation of the applicant in the grade of Inspector as on
07.10.1985 instead of (1.04.1988. After pe:rusa.'l of the order dated 25.08.08. Hon'ble
in the cadre of Inspector has also been re-fixed as on 01.01.1991. Applicant
submitted representations for antedating of his promotion to the cadre of
Superintendent Gr. ‘B” and also for re-fixation of his seniority. However, the
respondents have issued draft seniority list of Superintendent Gr. B as oﬁ‘ (01.06.09
wherein seniority of the applicant has not been restored on the basis of seniority
position of the applicant in the cadre of Inspector. Therefore it is evident that
respondents till date have not antedated promotion of the applicant to the cadre of
Superintendent Gr. B, accordingly his seniority is also not restored in the cadre of

Superintendent Gr. B. Hence this Original Application.



06.02.1982-

07.10.1985-
23.11.1990-

.01.07.1991-
1999-

14.05.2001-

2002-

08.06.2004-

10.09.2004-

LIST OF DATES
Applicant was initially appointed as Inspector on 06.02.1982.

As per the rule date of confirmation of service of the applicant
should be as on 07.10.1285.

Respondents assigned date of confirmation of the apphaant as on
07.10.1 08.3

Respondents modified date of confirmation of the applicant as on
01.04.1988 instead of 07.10.198

‘Applicant preferred O.A No. 301/1999 chailenging the validity and ‘

7 100
Fi774k.

legality of the order dated 01.
Hon'ble Tribunal allowed the O.A No. 301/1999 and directed the
respondents o act per law and confiem service of the applicant as on
07.10.1985 and to pass order thereof. (Annexure- 1)

Applicant subrmtted representauon mavmg for re-fixation of his
scaiorily in the cadre of Inspector. {Annexure- 2)

Respondents chalienged the judgment and order dated 14.05.2001
before the Hon'ble Gauhati High Court through W.P (C) No. 3531 of

2002.

Applicant was promoted to the cadre of Superintendent Gr. ‘B’.
(Annexure- 3)

Hon'ble Gauhati High Court dismissed W.P (C) No. 3531 of 2002.
{A.‘.“‘ -svurc_ /’\
Am)hcant submitted representations for re-fixation of the seniority

in the cadre of Superintendent Gr. B by antedating his promotion by
holding a review DPC. (Annexure- 7)

Joint Commlssmner (P&V), Customs HQ, Stuﬂong issued the order

dated 25.08.08, wmj.mimg the applicant in the grad
on 07.10.1985 instead of 01.04.1988. -

GC Of LIbPLCL\Jr as
{Annexure- 5)

Hon'bie lnbunal disposed o
order daled 25.08.08.

P. No. 301/09 after perusai of the
(Ani c- 6)

Seniority of the apphcant has been re-fixed to the cadre of Inspector
as on 01.01.1991. (Am*cvmc— 8)

Respondents informed the applicant that the matter of antedating of

his promwotion to the cadre of Su crmlcnd;.m Cre. ‘B will take some
P 1

time., (Annexure- 9)



Applicant has been assigned 51. No. 155 in the cadre of Inspector as
on 01.01.1991. {(Annexure- 10)

\.06.2009- Seniority list to the Cadre of Superintendent Gr. B has been
published. Applicant is placed al SL No. 225 whereas as por seniorily
list of Inspector as on 01.01.91 applicant should have been placed in
between Sl No. 47 and 48. As such it is evident that the respondents
have taken no action for antedating promotion of the applicant to the
cadre of Superintendent Cr. B and for re-fixation of his scniorily in
the said cadre tili date. (Annexure- 11)

2 e ame

PRAYEKS

That the Hon'ble Tribunal be pleased to direct the respondents to antedate
the promotion of the applicant in the cadre of Superintendent Gr ‘B” by
hoiding review DPC in the light of the letter bearing No. C.NO.I
(26)2/CON/95/1888 dated 03.02.2009 issued by the office of the
~ Commissioner, Central Excise, Shillong and further be pleased to grant ail
consequential benefit including seniority at least from the date of

promotion of immediate junior of the applicant i.e. respondent No. 5 to 9.

2. That the Hon'ble Tribunal further be pleased to direct the respondents to
re-fix the seniority of the applicant in the cadre of Superintendent Gr. ‘B’
after antedating his promotion to the cadre of Superintendent Gr. ‘B’ in

terms of praver No. 1.

Gt
by

Costs of the application.

4. Any other relief (s) to which the applicant is entitied as the Hon'ble
Tribunal may deem fil and proper.

Interim order praved for:

During pendency of the application, the applicant prays for the following

interim relief: -

1. That the Hon'ble Tribunal be pleased to observe that the pendency of this
application shali not be a bar for the respondents to consider the case of the

applicant.
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GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)
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Title of the case : /2009
Shri.James Guite. .t Applicant.
-Versus-
Union of India & Ors. : Respondents.
INDEX
Sl No. | Anmexure Particulars Page No.
1. - Application 1-11
2. - Verification o -12-
3. i Copy of the judgment and order dated | 13- 18
7 7 14.05.01 7 7 7 7
4, 2 Copy of representation dated (4.06.01 - 19-
3. 3 Copy of promotion oider dated 08.06.04. ~ 20~
6. 4 Copy of judgment and order dated 10.09,04, U -4
7. 5 Copy of order dated 25.U8.08. ~ Rb-
8. 6 Copy of order dated 29.08.08. U 27
9. 7 Copy of representation dated 01.01.07_ R4 - 33
10. 8 Copy of the letter dated 27.08.08 34-35
il. 9 Copy of the letter dated 03.02.2009 ~ 36 -
12. 10 Copy of draft seniority list of Inspector as on 37— 40
01.01.1991.
13. 11 Copy of drafi seniorily list of Superintendent 41-43 |
Gr. ‘B’ as on 01.06,2009,
| Filed By:
Date:- 03./]- 09 Advocate
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IN THE CENTRAL ADMINISTE

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunais Act, 1985) 3
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BE“T‘T T'E'D

Shri James Guite
Superinlendent Ge. ‘B,
Customs (Preventive),

Churachandpur, Manipur, Pin- 795128.

-AND-

1.

The Union of India,

Represented by the Secretary to the

Government of India,
Ministry of Finance,
Deparlinent of Revenue,

North Biock, D{ew Deihi-110001.

Central Board of Excise and Lustoms

Covl. of India,

Through it’'s Chairman, North Biock,

New Delhi-110001.

The Chief Commissioner

Central Excise and Customs,

Shillong Zone,
3rd Floor, Crescens Building,
M.G. Road, Shillonig- 793001.

The Commissioner,

. Customs and Central Excisc,

Morelio Compound,
M.G. Road, Shillong- 793001,

Sri Aswini Kumar Das,
Supcrintendent, Central Excisc,
Morelio Compound,

M.G. Road, Shillong- 793001.

Sri P.K. Reang,

Superintendent,

Customs Division, Agartaia,
C.R. Building, Agartala- 799001,
Sri P. Debnath,

Superintendent,

Customs Division, Agartala,
C.R Building, Agartala- 799001
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Superintendent,
Customs Division, Agartala,
C.R. Building, Agartala- 799001
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" Sri Jahar Dey,

Superintendent,
Customs Division, Agartala,
C.R. Building, Agartala- 799001
«eeeneee RESpondents.

DETAILS OF THE APPLICATION

Particuiars of the order (s) a

This application is made praying for a direction upon the fespondents for
antedating promotion of the applicant in the cadre of Superintendent Gr-
“B” (Gazetted) as well as re-fixation of his seniority in the cadre of
Superintendent Gr- B (Gazetted) in terms of judgment and order dated
14.05.2001 in O.A. No. 301 of 1999 passed by the Hon'bie Tribunai and also
in terms of Commissioner’s jetter No. C.NO.1I (’26)‘2/ CON/95/1888 dated
03.02.2009. |

Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is weil
within the jurisdiction of this Hon'ble Tribunal.

Limitation:

The applicant further deciares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals Act’
1985.

Facts of the case:

That the applicant is a citizen of India and as such he is entitied to all the
rights, protections and privileges as guaranteed under the Constitution of
India. Further the applicant belongs to scheduled tribe community and as
such he is entitied to ail concessions guaranteed by the Constitution of

India and other laws there under. -
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That the applicant is presently serving in th w&@ggupenntepdem Gr.
‘B and posted at Churachandpur under Imphal Customs Division in the

State of Manipuz.

That the applicant was initially appointed as Inspector on 06.02.1982 as a

direct recruit Inspector after being qualified in-‘the Staff Selection

Commission examination for recruitment.

That your applicant begs to state that earlier seniority of the applicant in the
cadre of Inspector had been fixed in terms of confirmation. In other words
at the relevant time senijority of the central Government employee was to be

fixed following the order of confirmation and not on the basis of original

order of merit. According to the aforesaid policy the date of confirmation of

the applicant was fixed on 07.10.1985 and this date of confirmation ought to
have been taken for fixation of his seniority as per sem'ority rule prevailing
at the relevant time in terms of office memoranduj:n bearing No. F. No.
9/11/55-APS dated 22.12.1959 issued by the Government of India, Ministry
of Home Affiars, New Delhi. |

But surprisingly, his case was not considered for a very long period
except only one occasion i.e. during the year 1987 for confirmation, as a
resuit the applicant was shown as a femporary and officiating Inspector
since 1982 up to 26.11.1990 and as such his seniority could not be settied
prior t0 26.11.1990, as he was treated as temporary and officiating Inspector

" in the Custom and Central Excise Department.

That the applicant being highly aggrieved by the aforesaid action of the
respondents submitted a representation dated 03.07.1990 addressed to the
Collector, Customs and Central Excise, Shi'llongv with the prayer for
restoration of his seniority. It is stated in the said representation that his
Batc’h mates of 1982 were given confirmation in the year 1986 and 1987, but
he was left out, as a resuit his position in the seniority Iist was brought
down even after rendering 8 years 5 months service at the relevant point of
time. The applicant also stated that he was placed in si. No. 460 in the 1990
seniority list, and he is shown as an officiating employee without

confirmation. He also requested the authority to intimate under what

fponesicle



4.6

Cenli@rr o whidid

| s T

bogg e

s

{i Bench

Guwaha "

0 that he could

circumstances he was meted out with differential
try to improve and rectify himseif of his mistake, if any, and aiso requested
for restoration of his seniority. The said representation dated 03.07.1990 was
duly forwarded to the Deputy Collector, Shillong by the Administration
officer vide his letter No. C. 11 (29) 5/80/ AC/PL/DIC/88 dated 23.08.1990.
However, thereafter a reply was given by the Deputy Collector, Customs
and Central Excise, Shillong addressed to the Assistant Collector, Customs
and Central Excise, Digboi with a copy to the applicant vide letter bearing
No. C. No. 1 (26)2/Con/86/408 dated 11.10.1990. wherein it is stated that
the applicant may be informed that after careful consideration by the
departmental promotion committee (for short DFPC) held in the year 1987

e ————

the applicant was found ‘Not yet fit’.

e

Therefore, it appears that the case of the applicant for confirmation
was considered only during the vear 1987. But surprisingly his case for
confirmation in the service neither considered prior to 1987 but after 1987,
whereas it was obligatory on the part of the respondents to consider his
case for confirmation. But due to inaction and negligence of the respondent
the case of the applicant was not considered for confirmation immediately
after 1987 DPC, as a resuit irreparable loss caused to the present applicant
in the matter of fixation of seniority in the cadre of Inspector as because at
the relevant point of time 'seniority has to be fixed following the
confirmation as per office memorandum dated 22.12.1959 issued by the
Government of India, Ministry of Home Affairs.

That following the provision laid down in paragraph 4 ie. general
principles determining seniority the date of confirmation of the applicant
was declared as on 07.10.1985, and as per rule 4 of the seniority and
promotion referred above the applicant’s seniority ought to have been
settied treating the date of confirmation as on 07.10.1985. But the
respondents did not settle his seniority at that point of time following the
aforesaid rule. As a result of non fixation of seniority at the relevant point
of time, the applicant suffered ioss which is recurring in nature and as
resuit many of the batch mates of the applicant occupied position of
seniority above the applicant as well as superseded him in the matter of

promotion to the cadre of Superintendent Group- B.

g
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That the applicant begs to state that in terms of office order No.

(¥

i

45/CON/90 dated 23.11.1990 issued under letter No. C.No. I (11)
5/ET/70/49209-301.B dated 27.11.1990 the date of confirmation of the

applicant has been declared as on 07.10.1985, but surprisingly after a lapse

of few months the said confirmation of the applicant has been modified

vide order No. 27/CON/91 dated 01.07.1991 and the date of confirmation

I - oo, e -
has been shown as 01.04.1988 instead of 07.10.1985, no reason has been
assigned or no notice was issued for modification of the date of

confirmation fixed earlier in respect of the applicant.

That your applicant being highly aggrieved when it is found that many of
his juniors have superseded him in the matter of promotion to the post of
Superintendent, Group ‘B’ then he had submitted several representations to
the authority. However, finding no response from the respondents’,
applicant preferred O.A No. 301/1999 challenging the validity and legality
of the order dated 01.07.1991. The O.A No. 301/1999 was contested by the
respondents, however, the Hon'ble Tribunal was pleased to aliow the
original application by setting aside the impugned order dated 01.07.1991
and pleased to direct the respondents to act according to as per law and
confirmed on as on 07.10.1985 and to pass order thereof. Be it stated that
applicant immediately after receipt of the judgment and order dated
14.05.2001 submitted a representation on 04.06.2001 praying for re-fixation
of his seniority in the cadre of Inspector and to promote him to the cadre of

Superintendent Gr. ‘B’.

Copy of the judgment and order dated 14.05.01 and representation

dated 04.06.01 are enciosed as Annexure- 1 and 2.

That it is stated that the present respondents being aggrieved with the
judgment and order dated 14.05.2001 approached the Hon'ble Hgh Court
through WP(C) No. 3531 of 2002 (U.O.I and Ors -Vs- James Guite and ors).

It is relevant to mention here that applicant was promoted to the cadre of

Superintendent Gr. ‘B’ only on 08.06.2004. However, the said writ petition
P et~ ¥
wad dismissed

e gm g | Eme—m—— . e e 3 -
by the Hon'ble Gauhati High Court vide its judgment and

10.09.2004. 1t is relevant to mention here that the applicant filed

L nm———.—

ﬁw @%[i_ .



a M.P No. 113/2008 (E.P. No. 301/09) ¢ or a direction upon the

respondents for compliance of the judgment and order dated 14.05.2001.

However, said E.P was disposed of on 29.08.2008 after perusal of the order

bearing No. 17/PAC/2008 dated 25.08.2008 issued by the Joint
Commissioner (P&V) of Customs HQ, Shillong whereby the date of
confirmation of the applicant in the grade of Inspector has been declared as A
on 07.10.1985 instead of 01.04.19& -

—— - — N — =
Copy of promotion order dated 08.06.04, judgment and order
dated 10.09.04, order dated 25.08.08 and order dated 29.08.08

are enclosed herewith and marked as Annexure- 3, 4,5 and 6

respectively.

4.10 That your applicant submitted representations on 01.01.2007 praving inter

alia for re-fixation of the seniority in the cadre of Superintendent Gr. B by
antedating his promotion by holding a review DPC from the date of
promotion of his immediate junior with all consequential service benefit

including seniority and promotion in the cadre of Superintendent Gr. ‘B’.

Copy of representation dated 01.01.07 is enclosed herewith

and marked as Annexure- 7.

4.11 That it is stated that the applicant had impleaded Late Kojtat, Smt Nilmoni
Phukan, Shri Alok Chakraborty, Sri M.K. Brahmma, Smti M. Sinha, Sri D.N.
Doley since those juniors have been promoted in supersession of the claim
of the applicant in the cadre of Superintendent Gr. ‘B’. It is also relevant to
mention here that Late Kojtat was promoted vide Establishment Order No.
362 of 1995 dated 11.12.1995 and Smti Nilmoni Phukan and others aiso
promoted in the cadre of Superintendent Gr. ‘B” in the vear 1995 and

thereafter without considering the case of the applicant.

412 That it is stated that the respondents vide Establishment Order dated
25.08.2008 declared date of confirmation of the applicant as on 07.10.1985
instead of 01.04.1988 in compliance of Hon'bie Tribunais’ judgment and

applicant in the cadre of Inspector has also been re-fixed as on 01.01.1991 at

ﬁguw@fﬂl ,



,-:.~

\i’ri Tt “h

| )
! 05 o B !
k.
GauwaMn Bf,:c’
‘%gs:zt%wﬁ S
S1. No. vide letter bearing No. C. Nﬁ“‘ i /2001-19845-104

Copy of the letter dated 27.08.08 are enciosed herewith and

marked as Annexure- 8.

4.13 That your applicant vide representation dated 07.01.2009 addressed to the
p—————4

Commissioner of Central Excise, bmuong requested to re-fix his semontv in

the cadre of bupemntenclent Gr. ‘B’ and also to antedate his promotion at
feast from the date of promotion of his immediate junior and also pointed
out the discrepancies still appears with regard to the date of confirmation in
the subsequent documents issued by the joint Commissioner, Customs and

Central Excise, Shillong.

4.14 That it is stated that after submission of several representations for
antedating of his promotion to the cadre of Superintendent Gr. ‘B in terms
of the order dated 25.08.2008 issued by the Joint Commissioner (P&V),
Customs and Central Excise, Shillong. Be it stated that in response to the
representation dated 07.01.2009, the Joint Commissioner vide letter bearing
No. C. No. I (26)2/CON/95/1888 dated 03.02.2009 informed the applicant
that the matter of antedating of his promotion to the cadre of
Superintendent Gr. ‘B’ required review of all the DPC held since 1995 for
which necessary processing and scrutiny is going on which may take more
time to complete the job. However it is further assured that the draft
seniority list of the cadre of Superintendent Gr. ‘B would be issued soon
and also stated that the above job would be completed as early as possibie.
It is stated that in the month of February, 2009 assurance was given to the ?
applicant by office of the Commissioner, Central Excise to consider his case
for antedating his promotion in the cadre of Superintendent Gr. ‘B’. But
surprisingly till filing of this Original Application no progress is made
regarding antedating of promotion of the applicant in the cadre of
Superintendent Gr. ‘B” and re-fixation of his seniority in the said cadre as
well otherwise applicant would suffer irreparable loss and injury to the
applicant in the matter of his further promotion to the cadre of Asstt.

Commissioner.

oot
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is enciosed hereto and

Copy of the letter dated 03.

marked as Annexure- 9.

4.15 That it is stated that the applicant vide his letter dated 29.09.2008 addressed
to the Joint Commissioner (P&V) intimated that he has accepted the
seniority position assigned in the draft seniority list of Inspector as on
01.01.1991 and restoration of his confirmation as on 07.10.1985. 1t is stated
that draft seniority list of Inspector as on (1.01.1991 was published wherein
applicant has been placed at SI. No. 155 and draft seniority list of
Superintendent Gr. ‘B’ as on 01.06.2009 was published wherein applicant
has been placed at Si. No. 225. It is evident from the position of the
applicant in the draft seniority list of Superintendent Gr. Bi.e. at S1. No. 225

that the respondents have taken no action for antedatinq promotion of the

applicant to the cadre of bupenntendent Gr. B and tor re-ﬁxatlon ot Ius

L . T Y

A
seniority in the said cadre tiil date. Hence the present applicant Original
\ '€ Ul date. I I 2

.

Application.

Copy of the draft seniority list of Inspector as on 01.01.91 and
draft seniority list of Superintendent Gr. B as on 01.06.09 are

enciosed herewith and marked as Annexure- 10 and 11.

416 That it is stated that on the basis of draft seniority list of Inspector as on

01.01.91 applicant should have been placed in between bhn PS. Das (SC)at
[ e

"

Si. No. 47 and Shri Aswini Kumar Uas, S1. No. 48 in the draft seniority list

e |y B T i S gy a5 e

omntenclent Gr. B whereas applicant has been placed at S1. No. 225.
Therefore it can rightly be said that the applicant has not been assigned
proper seniority in the draft seniority Iist in violation of the direction
passed by this Hon'ble Tribunal in the judgment and order dated 14.05.2001
passed in O.A No. 301/1999 and also in view of the consequential order
dated 25.08.2008. Therefore the Hon’ble Tribunal be pleased to direct the
respondents to re-fix the seniority of the applicant in the cadre of
Superintendent Gr. ‘B’ after antedating his promotion to the cadre of

Superintendent Gr. ‘B’.
4.17 That in the instant case the applicant claiming re-fixation of his seniority in

the cadre of Superintendent Gr. ‘B’ after antedating his promotion L to_the
¥ g s

L —— ——
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4.18

4.19

4.20

5.1

cadre of Superintendent Gr. ‘B. As a result of antedating the date of
confirmation of the applicant as on 07.10.1985 instead of 01.04.1988
following the order of the Commissioner of Central Excise, Shiilong issued
under letter dated 25.08.08 in compliance with the direction passed by this
Hon'ble Tribunal in judgment and order dated 14.05.2001 in OA No.
301/1999, the applicant has acquired a valuabie legal right for antedating
his promotion to the cadre of Superintendent Gr. ‘B’ and also entitied to re-
fixation of his seniority to the cadre of Superintendent Gr. ‘B’ But in.spite
of repeated representation and assurance given by the Commissioner vide
letter dated 03.02.2009 the respondent authorities have not taken any

initiative to antedate his promotion to the cadre of Superintendent Gr.'B.

That it is stated that the respondent No. 5 to 9 have been impleaded as

private respondents in the instant original application with the view of

_ intention that in the event of assigning proper seniority of the applicant in

the cadre of Superintendent Gr. ‘B’ after antedating promotion of the

applicant they private respondents may like be affected.

That it is stated that the applicant has no other alternative but to approach

‘the Hon'ble Tribunal for redressal of his grievances more particularly for

antedating of his promotion in the cadre of Superintendent Gr. ‘B’ and also

for re-fixation of his seniority in view of the order dated 25.08.2008 issued

by the Joint Commissioner (P& V), Customs and Central Excise, Shillong.

That this application is made bona fide and for the cause of justice. -

Grounds for relief (s) with iegal provisions:

For that, in view of the implementation of judgment and order dated
14.05.2001 passed in O.A No. 301/1999 and also in view of the
consequential order dated 25.08.2008 the applicant is entitied to re-fixation
of his seniority in the cadre of Superintendent Gr. ‘B’ after antedating his
promotion to the cadre of Superintendent Gr. ‘B’ at least from the date of

promotion of his immediate junior by holding review DPC.

‘8&2@““’%’“’:@




5.2

5.3

54

5.5

5.6
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For that, in spite of repeated request and after submigsion of eral

representations no action has been taken or progress is made for antedating
promotion of the applicant to the cadre of Superintendent Gr. ‘B’ and re-

fixation of his seniority.

For that, as a resuit of antedating the date of confirmation of the applicant |
as 07.10.1985 instead of 01.04.1988 following the judgment and order dated
14.05.2001 passed in O.A. No. 301/1999, the applicant has acquired a
valuable legal right for re-fixation of seniority in the cadre of
Superintendent Gr ‘B’ as well as antedating of his promotion to the cadre of

Superintendent Gr ‘B’.

For that, due to inaction and Iaches on the part of the respondents Union of
India, the benefit of antedating promotion of the applicant to the cadre of

Superintendent Gr. ‘B has been delayed without any valid reasons.

For that, in spite of assurance given by the respondents vide letter dated

- 03.02.2009, no progress is made in the matter of holding review DPC for

antedating promotion of the applicant in the cadre of Superintendent Gr
B

For that in the event of grant of antedating promotion and re-fixation of
seniority in the cadre of Superintendent Gr ‘B’, promotion of the applicant
to the next higher grade will be accelerated.

Details of remedies exhausted.

That the applicant declares that he has exhausted all the remedies availabie

to and there is no other alternative remedy than to file this application.

Matters not previously filed or pending with any other Court.

The applicant further declares that she had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tri’buﬁal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending before

any of them.

o™
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8. Relief (s} sought for:
Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, cail for the

" records of the case and issue notice to the respondents to show cause as to

'»Lihv the relief (s) sought for in this application shail not be granted and on
s - i
ferusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

=i’

That the Hon'ble Tribunal be pleased to direct the respondents to antedate

05 pnv "o

o
Guwahati Bench

AT

he promotion of the applicant in the cadre of Superintendent Gr ‘B” by

Holding review DPC ‘in the light of the letter bearing No. C.NO.II
(26)2/CON/95/1888 dated 03.02.2009 issued by the office of the

Central Administrative Tribunal {

Commissioner, Central Excise, Shillong and further be pleased to grant ail
consequential benefit including seniority at least from the date of

promotion of immediate junior of the applicant i.e. respondent No. 5 to 9.

82  That the Hon'ble Tribunal further be bleased to direct the resbondents to
re-fix the seniority of the applicant in the cadre of Superintendent Gr. 'B’

after antedating his promotion to the cadre of Superintendent Gr. ‘B in

terms of prayer No. 1.

8.3  Costs of the application.

84  Any other relief (s) to which the applicant is entitied as the Hon’ble
Tribunal may deem fit and proper. '

9. Interim order praved for; .
During pendency of the application, the applicant prays for the following
interim relief: -

91  That the Hon'ble Tribunal be pleased to observe that the pendency of this

application shail not be a bar for the respondents to consider the case of the

applicant.
11.  Particuiars of the LP.O ,
i LP.ONo. . 398 434783
ii) Date of issue ;. o [0-09
i) Issuedfrom  :GP.O, Guwahati. iv) Payable at :G.P.O, Guwahati.

12.  List of enclosures
As given in the index.

st
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VERIFICATION

L Shri James Guite, aged about 49 years, serving as Superintendent Gr. ‘B,
Cuétoﬁs (Preventive), under Imphal Customs Division, Chufachandpur,.
Manipur, Pin- 795128, applicant in the instant original application, do
hereby verify that the statements made in Pafagraph 1to4 and 6 to 12 are
true to my knowledge and those made in Paragraph 5 are true to my legal

advice and I have not suppressed any material fact.

. ~
And I sign this verification on this the 26tk day of October, 2009.
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Original Application No.301 of 1999
L Date of Decision: This the l4th day of May 2001

Tl =
The Hon'ble Mr Justice D.N. Chowdhury, Vice—Chairma‘ T

The Hon'ble Mr K.K. Sharma, Administrative Member

- . B e
et ces e .

Shri James Guite,

Presently posted at Sonari Range .

Post Office - Sonard, .
District- Sibsagar, Assam. e

By Advocates Mr J.L. Sarkar, Mr M. Chanda,
Mrs N.D. Goswami, Mrs U:; Dutta and
Mr G.N. Chakrabarty.

Applicant

- versus -

1. The Union of India, through the
Secretary, Government of India,
Department of Revenue,

New Delhi.

2. The Chairman,

Board of Central Excise and Customs,
. New Delhi.

N

. 4L ne Com missioner,

vernment of India,
partment of Central Excise,

illong.

Koj Tat,
Superintendent,
. Working under the Com missioner of Customs and

Central Excise,
Shillong.
5. Smt Ninamani Phukan,

Superintendent,
Working under the Com mission of Customs and

Central Excise,
Shillong. - e Respondents

By Advocate Mr B.C. Pathak, Addl. C.G.S.C.
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CHOWDHURY.J. (V.C.)

This is an u;)])gl;i.caxt:1011 under Section 19 of ll,(m"__A_d.uHm:»Llevn
Tribunals Act, 1985 assailing the order dated 1.7.1991 reviewing and/or
modifying the date of corifh‘mation of the applicant and the subsequent
com munication sent by the Deputy  Com missioner rejecting  the
representation of the applicant.
2. The applicant: is serving ‘as an Inspector under the Com missioner .. -
of >Customs and Central [Excise. He was appointed to the said post
on the recommendation of the Staff Selection Com mission (8sC fror
short) and accordingly he was offered with the appommenL vide 0.M,
dated 27.1.1982. As per the appointment order his dppomLmenL was
of tem porary nature governed by the Central Civil Service (Tem porary
Service) Rules, 1965. As per the terms he was'to be on probation for.
a period of two years, which was subject to extension at the

discretion of the appointing authority. By order No.45/CON/90 dated

and the date of his confirmation was shown as 7.10,1985. By

der No. 27/CON/91 dated 1.7.1991 the aforesaid order dated 23.11.1990
‘was modif:ied showing the date of confirmation of the applicant
alongwith others from 1.4.1988 in place of 7.10.198%. The applicant
submitted a representation and also sought for review ol his seniority,
In the meantime the applicant was forwarded with the adverse remarks
in the Annual Confidential Report (ACR for short) for the period from
1.1.1983 . to 31.12.1983 vide com munication dated 28;5.1984. The
applicant submitted representation zngaljxxst the adverse ontries in  his
ACR. The applicant also moved tho authority  for restorition of  his
seniority. The Deputy Com missioner (Revenue), in rvesponse  to the
com munication received from the Assistant Com missioner for refixation

of seniority of the applicant informed the Assistant  Com missioner that
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the applicant was placed in the seniority on the basis ol his confirmation
in the grade of Inspector .'un.l. the confirmation since ;nud(f according
to law, the question of reopening the issue did not arise. Hence this
application.

3, fn this application the applicant mainly assailed the order
dated 1.7.1991 unilaterally modifying the order of confirmar_ion-off the

applicant from 7.10.1985 to 1.4.1988 as arbitrary and discriminatory.

4, The respondents sulnui.'tte(l their written. statement  and
disputed the claim of r_hé applicant. According to the respondents the
modification order dated 23.11.1990 idicating the date éf confirmation
of _the épp]icant as on 7.10.1985 alongwith others was refixed. According
to the respondents the confirmation of the applicant could not have
been given as on 7.10.1985 for more than one rcusonrl\,ca%—ftu
he -yespandeatsy firstly, there were no vacancies of permanent Tnspectors
(A

that could.accom modate more than one ba‘tch direct recruits at o |:i.m<-_-)
Secondly, when his case ‘came up for consideration the DPC found
him 'not yet fit' for confirmation at that time since there were adverse
entries i his ACRs for the years 1983, 1985 und also in the yconr 1987,

‘1, .
1y, according to the respondents, the applicant did not  pass his

';\a‘nt.al Confirmatory Examination till 1988.

[}

.’;.’h We have heard Mr J.L. Suarkar, learned  counscl for  the
and Mr B.C. Pathak, lcarned Addl. C.G.S.C. Both Mr Sarkar
r Pathak produced some records. Mr Pathak, particularly, filed
ten number of documents containing ol about sceventytwo  piapes in
suppoft: of his claim including the Recruitment Rules. As per the wr;i.l%tcn
statement of the respondents the carlier qml.‘iruuu;imx dated .10 1985
was. not permissible since  there  were no viicancies ol permanent
posts of Inspectors. It is dilficult to accept the aforesaid contention
in the absence of any statutory tules or any execcutive instructions,
more so, on the face of the O.M. dated 4.11.1992. On the other hand

the O.M. dated 28.3.1988 issued by the Ministry of Personnel, Public

Grievances and Pénsions speuks Lu the ~contrary. As per the 0O.M. dated

28,3 1088, cerreenns




i
.
:

¥

1g-_ - WA TR i

' '3 _— e nAl?
£ 05 pv
28.3.1988, confirmation was tu o he delinked  from the  availabilgy ix)l' _‘ -
Guwahati Bench
f’

permanent vacancy in the grade. I other words, an o officer whip Lo Wf

successfully completed the probation was to be considercd Tor confirmation,

As per the order dated 2/7.0.1082 Lhe applicant. was placed on prohation
for two years., ‘There wasnothing Lo indicate that his probation |H'I‘i')l|
was extended. The other reason indicated in the writlen :~:l:|L(_‘mun|:.
for refusing to confirm the applicant on 7.10.1985 was the existence
of adverse entries in his ACRs of 1985 and 1987. On our query, l‘.he.
ACRs of 1985 and 1987 were produced by Mr Pathak. The ACR for
the period from 1.1.1985 to 31.12.1985 did not contain any adverse
remark. On the ocntrary the ACR corried the endorsemoent  "mothing

adverse'. Similarly, the ACKR Yo rhe period lvom L1087 to B2 pon/

was also produced al our instance, where the overald! assessment  of
performance and qualities was shown as "Adequate" and no adverse

entry was made. The only aulverse remark  against the applicant was

the entry made in the ACK for the period from LL1LTO83 1o 31,12.108%

com municated to the applicunt vide letter C.No.3/Con/Aci/83/27 dated

28.5.1984, which is reproduced below:

"]. Quality of work
( Evaluate with ref. to intelligence,
Knowledge of law and procedures..... 'Just Adequate’
find solutions, judgment and sense
of proportion)

There was no
scope  of  judging
(b) Special aptitudes (mention here Ivim with refl.

special aptitudes, i any, above -

such as skill.......

work, satisfical analysis)

7. Other observation, if any

Just adeguate,

. PART TV

(REMARKS OF THE REVIEWING OFFICER)
13¢a) Fitness for promotion o
(ii) Not yet tit - Not. yet lit.

t N

The applicant  submitted representation  apainst rthose  adverse  entries
which was yet to be disposed of. Even the remarks moentioned above
did not specifically mention anything adverse against the applicant.

As regards his quality ol work the remark  was  Cjust adeqguate’ and

vl caeeeee.
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against the entry ut serial No.7 the officer concerned remarked tha

there was no scope to judge him and at 7(b) it was stated 'Just]
adequate'. The Reviewing Officer against the column 'Fitness for | G‘J\Nahaﬂ Bencm

el PR

promotion' mentioned 'Not yet fit'. The remark 'Not yet fit' was related D
only to promotion and this cannot be treated as adverse f[or not
confirming the applicant. As alluded earlier the respondent authority
earlier took a conscious decision to confirm the applicant on and [rom
7.10.1985 which was com municated  vide ofder dated 23.11.1990.
Unilaterally, the respondents modified the said ‘order of conf-.irxna.%m‘.on
dated 23.1.1990 by the impugned order dated 1.7.1991 without taking

~the applicant into confidence. Even otherwise, as mentioned, it did
not call for modification lor the reasons alluded by the respondents
in their written statce lll(.‘l.lll at para 8.

6. Mr i’athak, in support of the action of the respondents
referred to f.he Jguidelines ol the DPC, more particularly, -the
Departmental Examination (Central Excise) Rules, 1986 and subm’itted
that a direct recruit énppointed to a'perménent post or to a temporary

post which was likely to continue for a period of three years or more

o ,;—Tﬁa’ﬁd U officiating or temporary officers falling under the categories

T a2 N M, :
#. . mentjongd 1in Rule 2 would be required to pass the prescribed
. i =,
e\ %
%2tal Examination unless they were exempted from passing
BT » :
‘s the Cmination. Mr Pathak, referring to the Office- Order. dated

r?'?m-‘?:’;?.53589 submitted that the applicant cleared the last two papers
‘namely papers V and VI (Hindi and Viva—Voce.x.'eSpe'cti.vely) in May
1989 in the examinatibn held in December 1988 and declared on
17.5.1989.

7. The rules mentioned by Mr Pathak came into force only
in 19'86 and the applicont was confirmed earlier, i.e. on  7.10.1985,
Assuming that the 1986 Rules were applicable to the applicant, even
in that case the applicant's cenfirmation was given with effect fl;.'OlI\
: \/_/\v 7.10.1985 vide com munication dated 23.11.1990and the applicant could

not be faulted for not passing tae departmental examination. On their

OWNeeeseeooe
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own showing the resbomlent authority
in the last two palpers in December 1988. The order dated 23.11.1990
confirming the applicant on 7.10.1985 was made by the authority which
only indicated that the respondent authority exempted the applicant
from the rigours of passing the departmental examination. At any rate,

the applicant finally cleared the departmental examination.

8. For all the reasons cited. above the impugned order dated
- 1.7.1991 modifying the order dated 23.11.1990, unilaterally, confirming
the applicant on and from 1.4.1988 in place of 7.10.1985 cannot be
' justified, Accordingly the impugned order dated 1.7.1991 is set aside»l
and quashed and the reSpondents‘ ar directed to act accordingly as
pér law by treating the épp]icantﬁ as conﬁrmed on and from'7.10.1985‘

" and pass order thereof.

9.' The application is accordingly allowed. There shall, however,

be no order as to costs. © —

Sd/VICE CHAIRMAN
So/MEMBER (Adm)
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To: -
The Commissioner, u 5 N(W fmﬂg
Commissionerate of Central Excisc,
(N.E.R.), Shillong,

~ Guwahati Bench
i

(Through proper channel)

Subject :-  Prayer for immediate implementation
of the fudgement and Brder dt. 14.05.2001
- passed in O.A. No. 301 of 1999,

Respected Sir,

- Most humbly and respectfully, I beg to state that, being highly aggrieved, for non-fixation
of correct date of confirmation and as a result, denial of promotion, to the cadre of superintendent ,
group "B3', when juniors and other batchmates, of the undersigned had already been promoted, long
back, to the cadre of group 'B' Superintendent. Approached, the Hon'ble tribunal through original
application No. 301 of 1999, the said original application finally disposed of by the Hon'ble tribunal,
alter hearing the partics and also after perusal of records, on 14.05.2001. By sctting aside the impugned
order dated 01.07.1991, modifying the order dt. 23.11.1990, unilaterally confirming the undersigned
on and from 01.04.88 in place 0f 07.10.1985, and holding that the date of confirmation ol undersigned,
on and from 07.10.85 and further directed to pass necessary order thereof, treating the date of
confirmation as on and from 07.10.85, and also directed to act accordingly treating the date of
confirmation as on 07.10.1985. ' - .

Itis also observed, by the Hon'ble tribunal after perusal of my service record, that therc was
no adverse entry, as earlier alleged, by the department, and for which the undersigned, is denied,
confirmation on due date and also denied, correct seniority position in the cadre of Inspector, and as a
result promotion also denicd to me, when my juniors were already promotcd, to tiic cadre of
superintendent group 'B' long back. ’ ’ '

Therefore, [ request you to kindly, pass nccessary order treating
my date of confirmation as on and from 07.10.85, and
accordingly refix my seniority, and also, pass order of my
promotion o superintendent group 'B' cadre, by holding a
review DPC at least from the date of promotion of my
immediate junior{.‘, with all consequential benefit, as carly as

possible.
Encl.:- | ' Yours faithfully,
1. Judgement & order , , -
d( 14.05.2001 S 542‘—:\‘&,
, el o)

(JAMES GUITE)
Dated : Sonan : - Inspector*

the 4/’.1:814/",@, 200 M ' Central Excise, Sonari Range
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he fullewing .nspuciers of ACm:ua: Excise amid Customs are 1areby promoted to the grad- of
Suparintendent Gr. '8’ in the scale of pay o R $8L,0-200-1C.500/- with affect from the date they assume charges
of higher post st thelr plazes cv pascngs wih immediate sffect dnd umil further orders:

.4. Sntt Damoaru b
2 Shri James Guite

They sre heraby asked to exarclse option within one month from the date of promoticn as to whether their
Inltial pay shou'd be fixed in the highisr paet ny the basis of FR 22 (1) (a) (1) straightway without 3ny turther review
on accrual of incremaitt In the pay scale of the fowar post or their pay in promotion should be fixad initially in the
manner as piovided under FR 22 (a) (i) which may be refixed under the provisions of FR 22 (1) (a) (1) on the date of
accrual of atid ncrement inthe scale of-pay of io'wcrwm Gption once dxeicised shall be final.

The senlority in respect of Shri Dambaru Bora wil be below Shn Hem Chandra Kalita end sbove Shri
Debeswar Chana! 3nd Shi James Guite with be belew Shes L1, Ha'v .mr 3o and above Shri Lalkhoneh Simte.

inthe ovant of nfuul of promotion they would be debarred from promation for a period of ane year

PART -]
TRANSFER AMD POSTING .

On orormatizn, Shri 2amtamiByaie lm.m pisced atthe énspual of tha Commbasinay, Central Excise.
Dibrugarh and Shri James Guite Is hereby placed at the dlsposal of the Commilssioner, Customs Praventive, NER,

Shmong
-
. . , , (DONngy)
. ' e ‘
3 No.il-;S}Zs/!:T:l':,":(:ﬂo’:’ 16235 -98 oateds 8 JUN 230‘1
* Copy forwardad for information and nocessary ection to.- ) ‘
3. The Chief Commissianar, “Lstoms a & . n%rel E-cise Shi' g Tonu, CRESLENG ', ilicing, \e b
M.%3. Road, snulongvi =
2 11e Commissioner, Cuvioms (Preve ++w  ER. Shillong ( o\
3 Tne'Commissionar, Cantral Excim, !~ svrh, . . A =4
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IN THE MATTER OF 3

;.1. The Unien of India, threugh the

Secretary, Govermment eof India

Eepartment ef Revenue, New Delhi,

2, The Cemmissiomer,

Oentral Excise Department,

Govt. of Imdia, Shilleng,

contd..3.
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3. The Superintendent, _ ' 5
- Government of India I
Central Excise Department, ?
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e oo « PETITIORERS
' - VERSUS = .
_le X, James Guite |
Presently pested at Senari
P.0. Senari. :
Dist.: Sibsagar, Assanm, -
2, The Central Admimistrative
Tribqgal,‘.t{gq: :
Guwahati, Assam, _ o
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Government of India

R waTer, o - {Central Administrative Tribunel

Ministry of Finance, Department of Revenue W worattE e
YT B HTAE SRR IAE s, ARl IRIR

Office of the Commissioner of Central Excise, Morello Compound
] TETT Y S RIAT—793001 0 S NOV 2009

M.G. Road Shillong-793001
Tel. 91-0364-2224751 / 2223030. Fax. 91-0364-2223428 / 2226215. E-Mail: cexshill@excisa.nic.in

— —QGuwahati Bench
ORDER No. 17/PAC/2008 TRl aadis

Dated, Shillong, the 25" August 2008

Subject : Confirmation in the grade of Inspector in respect of Shri James
Guite (ST), (Superintendent) in compliance of Hon’ble CAT
Guwabhati’s Order passed in O.A. No. 301/99 dated 14.5.2001 and
as per directive of the Ministry communicated vide F.No. A-
32022/37/2007-Ad.I1I-A- dated 10.6.2008 - Order reg

In compliance of Hon'ble CAT Guwahati’s Order passed in O.A. No. 301/99
dated 14.5.2001 and as per CBEC’s direction communicated vide F.No. A-32022/37/2007-
Ad.III-A- dated 10.6.2008, the date of confirmation in the grade of Inspector of Shri James Guite
(ST), now Superintendent issued vide office Order No. 45/CON/90 dated 23.11.1990 as
confirmed on 7.10.1985 is hereby restored. Henceforth, the date of confirmation of said Shri
James Guite (ST), Superintendent in the grade of Inspector may be read as 7.10.1985 instead of
1.4.1988.

‘\ 1S, § woe
(ARVIND MADHAVAN)
JOINT COMMISSIONER(P&V)
CUSTOMS & CENTRAL EXCISE :: SHILLONG

C.NO. Ii(11)1/CON/2002/ | 205~ 1216 Dated: <3 AUG 2068
Copy forwarded for information and necessary action to :

1. The Commissioner, Customs (Prev) Hqrs., NER, Shillong.

2. The Deputy Commissioner, Central Excise Division in-charge of Law Cells, Guwahati

3. The Assistant Commissioner, Customs (Prev) Division, Imphal. Copy meant for Shri
James Guite, Superintendent is enclosed herewith for causing delivery under a dated
receipt and the receipt so obtained may be forwarded to this office for record.

4. The Administrative Officer (Estt ), Central Excnse Hgqrs., Shillong. The draft Seniority

List may be processed for circulation.

The Assistant Chief Account Officer, Customs (Prev) Hars., NER, Shillong

The Assistant Chief Account Officer, Central Excise Hqrs., Shillong.

The Superintendent (CIU-VIG), Central Excise Hqrs., Shillong.

The Superintendent (PL.C), Central Excise Hqrs., Shillong. He is requested to inform

CBEC accordingly.

9. Pay and Account Officer, Customs & Central Excise, Shillong

10-Shri James Guite (ST), Superintendent, Customs (Prev) Division, Imphal

11. The General Secretary, Group ‘B” Gazetted Officers’ Association/Group ‘B’ Non-
Gazetted Officers’ Association, Customs & Central Excise, Shjllong.

12. Guard File.

ENoWw

K.SAHA)

SW ADMINISTRATIVE OFFICER
W CENTRAL EXCISE :: SHILLONG
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Advocate for the'Apphcant(S) B

b u(iji,/ ' ”.!
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] Notes of 1he Regmtry

8,20 ' Hcani; Mr.M (,hsmd.a1 arned

' unscl appeanng for the Apphcant and ler :
Baxshy:i leamed br. btandmg (,oun?clé
] pcarmg for the Re8pondents L)epartmen

‘ /6,\\'\“'.3 "g‘?t/',,& o | : ‘ and peruscd thc matcnals placed on n:cord
;@ 2 s g o bxccutlon of ondcr dated 14 S. 2001 oi?

: é';}"‘fthxs lnbunal rcndercd m O.A. No 301 of99 «1#5 ‘

| subject matter of cxccutlon m the prcsenif

! |
/ A f | Contd/- |
f [Central Administrative Tribunal | . :'
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o "i;"'"case/l:, P.No.2 of2007
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Contd /- _
29.08.2008 3, Hy filing M.P. No, 113 of 2008, the

; ' 1 Respondents Department have disclosed that
2 | Central Mmmﬁa,‘i"wat,im 1 ... by an order No. 1»_'7'/.PAC/2(‘)08 dated 25
E | = D  ' ' - - August _;2008 of the Joint Cominissioner
f \ . . DS N GV 20&9 AU (p&v).'. of (%ustoms & (}entral '.t::xcxse
{ ' ’1 , & - Qrgamzaﬁon having Headquarter at Shluong,lf ‘
| Guwahati Bench * the order of this ‘f'rribunal dated 14.5.2001
G ‘ * rendered in 0.A.No.301/99 has already been

. complied with. A copy of the said M.P.No. ’113; '
of 2_()08, has already - been served on the
counsel for the Applicant; who is satisfied

s S

T it the onder dated 254 August 2008 of the
: , .
Respondents Organization. I'he text of the-
Departmental order dated 25.08.2008 reads
as under:- L A .

" “In co jﬁliang:c ‘of Hon'’ble CAT
i Guwahati’s ' Order’ passed.! in. 0:A.
; No.301/99 dauted 14.5.2001 and as per

CBEC’s direction communicated . vide

i, F.NO.A-82022/37/2007- Ad.II-A-dated
- S ~ 10.6.2008; ‘the date of confirmation in

AR SR LI E T ST the grade of Inspecctor of Shri Jamcs
oewy e Bt oo .0 Guite (S1), now Superintendent issued
o : Vide office Order No.45/ CON/90, dated

, o 7T 231101990 as confirmed on 7.10.1085
D e e i is hereby. restored. Henceforth, the date =
P S L of confirmation’ of s_qjg;},shri'g'a.meg
S R ' : . Guile (ST). Superintendent in (he grade
- o : of Inspector may. be read as.7.10. 1985
s A . instead of 1.4.1988°
|‘ o : : 4. In the aforesaid premises, both the
Lo ; : M.P. No.113 ; of 2008 (filed. by ! the
o Cne e L Rg:spondéntsl‘dcparuncn,t) and E. P. No. 2 of
Cin , Coee 2007 (filed by the Applicant) are disppsed of.
: VEUE.COF\" L - ...8. Send  copies ;of _this order to the
!; %

Applicant and to all the vRespondcnts by post
’ ) STl > ', -and free copies of this be supplied .to the
# goction Otticer (Judi) :

gw;c»'_‘.",“ Adhinistrative Tribunal:. .« .+ learned counsel appearing for both the
N ) = : : ~

M(Q\?\\Q ..

‘%7 GhwghetiBenoh. - . -parties. | D o
TEEIZIGuwabati-5 ¥ o )
1R \D ; ) . s
| ¢ Manonanjan Mohanty
O Vice Chairman
Sd/-
Khushiram

Member (A)

Py

C T N ) - ] . O
e e e e et et e v e -

e b et o e
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Office of the Superintendent
CUSTOMS PREVENTIVE POST : PALLEL

C No.11(39)1/ET/MISC/PL/04/ 4¢/ . Date: 0/:07. 200 F
ettt Tr?cungﬂ
Cenval Administiative
" | e e
The Assistant Commissioner, 05 N 9009
Customs Division, Imphal, Manipur ‘;

Guwahaﬁ.aench
(Through proper Channel) ooy |
M.«MM

Subject : Prayer for immediate implementation of th'é Judgment
‘and Order dated 14-06-2001 Passed in O.A. No. 301 of
1999. - Forwarding of.

Sir,

[ am forwarding herewith an application which is self explainatory
alongwith Judgment and Order dt. 14-05-2001 of the Hon'ble Central
Administrative Tribunal, Guwahati Bench & Hon'ble Gauhati High Court’s
Order dated 19-09-2004 in respect of self in duplicate. ‘

Which is for your kind information and onward transmission to-the

Headquarters Shillong.
Encl. : All in duplicate 3(three) scts

in 12 (twelve) Sheets
as stated above.

Yours faithfully,

L

e i

( JAMES GUITE )
Sueprintendent
Customs Preventive Force,

Pallel -

= i



/ o ~29-

punexoke 2 ¥,
: Sy

“,/ )
4 }{ L

o, - - Central Administrative Tribunal

The Commissioner, 4 . |
Commissionerate of Central Fxcise, 05 nov 2009 \L

(N.ER), Shillong. - Guwahati Bench

s ' . . ’ g . et Q‘ﬂ:l\, B o5 f R b
~ (Through Proper Channel) .

Subjcct - Prayer for 1mmedsate tmplementanon ot the judgment and

g\l

ordcr datcd 14 os 2001 passcd m o. A Nq 301 of 1999

ddlﬂd 23 II 1990 umlalcrallv wnﬁmnng lhe undcrugned onand ﬁvm

01, 04, 1988 in placei af 07 i0. 1985 and holdmg that the date of contmnatton

| neecssary ! ordcr thcrcoﬁ trcannq thc date of oonﬁrmanon as aﬁd from
07.10: 1985 and also chrectcd to act accordmgly treatmg the date of

‘ 'conhrmatlon as on 07 150 1983

PRI 1\
AR

Tt s also observed by lhe Hon’ble Tnbunal afler perusal of my
service record that there was no adverse entry, as earlier aﬂeged bv the
@)}} dcpartmcnt. and for which the undcrmgncd 13 dcmcd conﬁrmatlon from duc
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promoted ta the cadre of Supcnntendent G rmup‘ ‘B long back.

It is pertinerit to mention here that: m .-,O:A i 301/1999,Lha\'e
impleaded as party respondent Late Koj Tat, the ﬂlcgis,uperintngggt,’ as well
as Stiti: Nilaioni Phukan, Superinténdent, Group-B who:wereguinior to me

but’ promoted in supersessnon of my: clalm on pnorxtv bas:s for promotzon 10

The S1. No § shown agamst the names arc the posmon hsted m the"'

Fo

Inspcctors Semontv hst as, on 1.1 84 to 1.1. 88

SLNe .. m . ' :!‘1-'1?23'4

 Shri James Guite. 45T - 3m 480
‘ihnkaat R 167 ,::’ S R0 . 2R6 .
Smif, Nilamati Phukan 476 389 - L 295
SdAlokChakrabortv 4 -390 . 296
sti M.K. Brahma 502 : a3 L3
St Milicia, vamah Cosis a1 319

SIS

LTV

7. SdD.N.Doky 521 430 B ) N



: Central Administrative Tribunal | -
. //; | Aen.’ m T
LS | | L ~B31- 34
| L o5 novas O
highly ed, | had hed the | auwzﬁ @nfch
Bemg ughly aggnew ad approac 5 eam i

through 0 A No 301/1 999 The saxd ongmal apphcatxon Weaﬂowed"’li‘?”‘"—"' |
the leamed Tnhunal on 14 05 2001 _However, the departmentaI authority
prelerred g wril pehlmu belore the: IIon ble Gauhah‘ Iligh Courts which was
registered:: a3 35 31/”002 but the . sald writ 'petv.,on“ was. dismissed.on
10.09.2004 as m—tructuous, on the sublmssxon of thc learned Addl Central

Government: . Standing Counsd but sutpnsmglv ull date the ofder of the
,Ieamed Tmbunal has not been 1mplemented declanng date of my

s S8 LAY L1 B

But the authon*-‘ did. not. take-any steps to

;'. T “’l 14 JERRIEN S

the lcamed Tnbunal M praycr bc‘ ¢ '.thc Icarncd Tnbunal was

&; % SN 3 S 2

81 That :heﬂgn |

:.dated "3 11_1990 lssued under letter | No c No. _H
o )5{8'1‘/70/40209—301 (B) dated 27 11 19‘ 0 |

8 2 “That the' ‘Hon'bI e ‘I:nbunal be )Ieased o declare that the’ subsequent
. modlﬁoauon of he dute 0[ wnhrmalwn as on |4, 88 nstead of
7. 10 85 wde o ‘ce. order no 27/Con/9l dated ] 79‘1 wrthout

alliu‘dmg uny npporlumlv lo lhe upphoanl 13 vond ab mluo or

LG iV

'altemanvely dxrect the respondents to hold a revxew DPC to consxder
thc casc of conﬁnnatxon of thc apphcant unmcdxatclv aﬁcr completnon

b
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~of probationary period without taking mto cons 1deraﬁ@ﬁ'_7_r*m{’é Bemh
| 1 \:

- subsequent adveree remarks 1f anv _ \

8.3 _ That the Hon'blc Tnbunal further be pleased to dxrect the respondents
" to refix the semontv of the apphcant abové'the ‘private respondents |

Iol]owma the rule of semontv 1ssued under office memorandum dated

2.12.1959.

8.4. »"-'"I'hat the Hon’blc Tribunal.\be plcased to - dircét: the rcspondcnts to

pmmotc the apphcant toithe: 'post of Supenntcndcnt Crroup B at least
hls muncdxatc Junmrs 1:.c. rcspondcnt

from the date Of*promotxo
Nos. 4 and 5 treanng the date ot conﬁrmatlon =

gy
Wl

86 To p pass uny olher order or orders us deem " itid " proj 23 bv the

Honhle Tntymal under the factq and circums ﬁ_"fnees bfith, _,k,_caee

. .-

Smce my - ongmal apphcanon No. 301/1999 was allowed
therefore 1 am entxtled to get my. scmemv re-ﬁxed above the: posmon of
sentority of Late Koj: Tat. the then' Supenntendent and also above Smti.
Nilamoni Phukan. Further, undersigned also entitled to promouon-tu the post
of Super—intendent, Gr_qup ‘B’ at least from the date of promotion of my
immediate junior i.e. respondents no. 4 and 5 of 0.A No. 301/1 999 with all
conscquential - service bcncﬁt including monctary benefit in terms of the

judgment and order dated 14.05.2001.

Therefore, T request yqu't'o kindly, pa-ss_f necessary order treating
my date of coufirmation as on and from 07.10.85, ai_nd accordingly re-fix my
seniority, and also, pass order of my promotion to Superintendent Gtoup ‘B’

cadrc by holding a rcvicw DPC at lcast from the datc of prometion of my
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immediate j-unior’,l with "a'll consequential benefit, as early as possible. Be it
stated that | have been pfomoted to the cadre of Superintendent Gr. ‘B’ only
on 0R.06.2004 vcde Fstabh%hment Order No. 79 of 2004, theretore T am
entitled 1o the wnsequenlw] bem:ht ol semiorily und promolion in lerms of

the judgment and order dated 14.05.2001 Therefore T request you kmdly to

take necessary action in this regard as carly as possiblc,

Erxclo‘:ﬁ‘-"( 1) Honble Tmbunals;udgmcnt dated 14.05.01
(2) Hon’ ble Hq,h Court’s order dated 10.09.04

Daw: 0/. 0/. 2007 -

i S N
-+ |Géntral Administrative TR ustor
| i e e |

05 NV a0 |

Guwahatn Bench
'{1’&%5&!
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‘I. c mem A Ay BN

“CriviKAL EXCISE =~

MORELLO COMPOUND
M.G. ROAD, SHILLONG _
ol 91-0364-2224781 /2223030, Fax. 91-0364.2323428 / 2226215, E-Mail: exsiniidlrigte niip
o4 . '
C.NO. ::(34)3/57-:/2% -~ Patsc (87 ALG 20
o A 7 génna:A.(gmfmuvermunae',

IR C ok, o .

1. Tho.Addltlono'l/Jumt vommissioner _ H
Customs & Cantral Excise i '5 ﬂ 5 NOV 2009
Chief Commissioner's Offics/Hars., Shiliong %
'l

2. The Deputy/Assistant Commissioner Guwahat; Bench
. e 1Stan iane ) Ty .
Central Excise Division (All) : | ‘ NGt 7?11711"(1’:?‘3}

Under Cantral Excise Com missionerate Shiflong

3. The Deputy/Assistant Commissioner
Centrai Excise Division (Al

Under Central Exoine Gomnilwsionerate Dibrugarh
4. The Deputy/Assistant Commissioner (alf)

Under Customs Praventive Commissioner, NER, Shiflong.

Subject: Re-fixation of 8eniority of Shel James Guite in the &rade of Inspector as per CAT Guwahat!’s
order passed in OA No. 3014 of 99 on 14.05.01 an modification of date of confirmation as
Inspecior - reg ) .

Shri James Guhte Inspector (now Superintendent) joined the Department as g Direct Recruit Inspector on
06.02.82, He was confirmed in the grade of Inspector w,e 07.20.85 vide Order No. 45/CON/90 dated 23.11.80
issued by the then Deputy Collector (P&V) Customs ang Central Excise, Shiliong. The said Order was modified
vide this office Order No. 27/CON/9O1 dated 01.07,91 issued by the then Additional Collector (P&V) whergin the

0N 14,05.2001, The gist of the order is listed beiow:
- "Accordingly the impugned Order dated 01.07.91 modifying the ordar dated 23.11,1990, unilaterally,
- - Confirming the applicant on and from 01.04.88 in piace of 07.10.85 cannot be Justified. Accordingly the

impugned order dated 01.07.91 is set aside ang quashed and the respondernis ars Jiected to act accordingly as
per Law by treating the applicant as confirmed on and *n; OY.00.55 and pass ~rcar tnurcof™,

\ ’ Comd...p/2

L IR ) .,
o AN W
| W ﬁh"\@uw s%
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___The depantmers has filed am asowei egainiat the amid order of the CAT, Guwahati and -the High Court
disposed the case an In frustuziua, Fisther, Nineery vide P, No. A-32022/37/2007-AD Iif A dated 10.086.08

diracted to comply wh the directinn siver = tha Hon'ble Tribunat vide Qrdsr dated 14.05.01 Ih OA. No. 301/99

Accordingly, the dsis of cunfirmation of Shri James Guite, In the grzds of [nspector “has been

restored 1 07.10,1986. Thia hes enizitsa 5 rsvision in the sanlority of Shri James Guite in the grade of Inspector..

A dratt seniority list 1n-the grave of Jpipects: g2 on 030127 %r the Oirsct Recruits of 1082-84 batch is
encicsed henswith. : ‘

You are reqursied to circilate e abs sanionity sl to the concerned Officers who are working

under your contral on “Jiii Pilnvigy’ hasls and # copy f th a0 sey He displdyed in Lhe SMfioe Notios 8081d. The
concemed offlcars mMay’ aico 98 inivrmed that they may make represantations, if thev so dealro on such revision
by 30.09.2008. Reprasentations racaived afiz:.this duie wili not be entertained.

Sd&/-

: {ARVIND MADHAVAN)

JOINT COMMISSIONER (P&v)

CUSTOMS & CENTRAL EXCISE :: SHILLONG

C.NO. H34)3/ET-1/2001/ ‘  Datect:
Copy forwardaed for Information & nacessary action to :- |

1. The Supirlntendént (Law), Central Exclse, Guwahati,

2. The Superintendent (PLC), Central Excise Hars, Office, Shillong.

3, The A.Q. PAG Branch, Central Excise Hgrs. Office, Shillong. ,

4. The Supsrintendent (CIL:VIG), Central Excise Hars. Office, Shillong

8. The ACAD/ A.O. (Acoounts), Central Excise /Customg Hqrs, Office, Shillong

8. The PAO, Customs & Cantral Exclse, Shilfong. : :

7. Shri/Smt. _ Superintendent, Central Excise Hqrs. Office, Shillong.

8. The General Secretary, Group ‘B' Superintandents’ Association, Customs & Central Excise, Shiliong.

S. The General Secrstary, Group ‘B’ Non-Gazetted Officera’ Association, Customs & Cantral Excise, Shiliong.
10. Guard File.

: Central AdministraﬁveTﬁb“"a‘

b5 NOV 0 L o - Aowmsmxero&' omcza?gm.)

Guwahati Bench

IR ALY 11



ANNEXURE - §
CONBIDENTIAL &2

AR PR .
Government of India
‘o warerg, wora faarT

Ministry of Finance, Department of Revenue
a1 St %%&' IS Yob, ANGH IRIR
Ofiice of the Commnssnoner of Central Excise, Morello Compound
HETCAT T XY€ RIeIT—793001 .

M.G. Road Shillong-793001

Tel. 91-0364-2224751 / 2223030. Fax. 91-0364-2223428 / 2226215. E-Mail: coxshill@exeise.nic.in

C.NO. I1(26)2/CON/95/ /858 Dated:

To, §
Shri James Guite
Superintendent

Customs (Preventlve) D1v131on ‘
Imphal

Antedating of Promotion in the cadre of Supermtendent Group ‘B’ in
terms of the order No. 17/PAC/2008 dated Shilllong the 25" August 2008
of Joint Commissioner (P&V) Customs & Cnetral Excise, Shillong —

COIT €S. reg

Subject:-

Please refer to your representation dated 07.01.09 relating to antedating of Promotion in
the grade of Superintendent Group ‘B’ (Gazetted) which was forwarded vide C. No. 11(34)Sr-
list’/ AC1/06-07/284 dated 21.01:09 by the Assistant Commissioner, Imphal on the above subject.

‘ The matter of antedating of your promotion in the cadre of Supermtendent Group
‘B’ (Gazetted) required reviesi+ of all the DPC held since 1995 for which necessary processing
and scrutiny is going on which may take some more time to complete the job. Based on the
Review DPC, ‘the draft Seniority List in the grade of Superintendent will be issued soon. On

further scrutiny of draft Seniority List in the grade of Superintendent Group ‘B’ issued on
05.12.08, it is seen that the date of restoration of your confirmation in the grade of Inspector was
a typing error which may please be read as 07.10.85 instead of 01.04. 88 It is expected that the

above JOB will be completed as early as possible.

ThlS is for your information please

JOINT COMMISSIONER (P&V) .
CUSTOMS & CENTRAL EXCISE :: SHILLONG

e
b/»l | (ARVIND MADHAVAN
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SiNo.| Nama & Educatior:al Quakfication | Date of Date of Dateof Dateof | Whether Remarec |~ ¢ ) g NOV 2009 |
1 S e t. Bith | -Appitin . | confinnétion | appointment { DR/PR ' |
. : o Gowvt.’ in Gont. as inspector | as b -
' sy i 4 sefiice senvice N ‘nspector | Guwahati Bench -
01 _ (7 .l 03 04’ 05 08 o7 s 1 2l =Y
87. *Dehashlsn Bhattachaqee BA - 250354 | O7.A175 011282 06.11.82 PR | Now promote.asm o £
88. | Chalau Huurel{ST). EA 010354 | 060380 | 011282 | 06.0380 DR | Now promotefiai,uir |
89._; Gopendratal Sutradhix (SC), Matric C10435 | 05.1256 | 0112.82 26.04.80 PR _Reftie "7
90. ! Sibanlal Bhowmic, PU 261253 | 180276 | 011282 161182 PR Now promoted == +x
{791 i TM. Hartisng (ST), BA 010356 | 22.41.79 | 011282 221179 IR Now promotel oz, &
§2." | Sukesh Rn. Dhar, BA_ .. 08.0653 | 09.02.76 | 011282 16.1182 PR | Now pramoted 25t B
93. |Srjan GalWl BSc - 010855 | 13.02.76 | 01.1282 16.11.82 " OR Now plomote!w, L
94| Abhijit Ghash; B.S¢ 03.11.52" | 210276 | 0i1282 16.1182 PR Now promoted i sxi.
| _95. | Rajendra Singh, B.5c/3.Ed 150657 | 010481 | 011282 | OLO4BL OR Yctangm:, T
96, | Siswajit Bhattacharjee, B.A 30.06.56. | 20.02.76 | 011282 16.11.82 PR Now promote- BEdLL
| 97. | Priyaram Barush, P.U___- 01.0251 | 02.11.70 | 011282 | 16.1182 PR Now promote _g¢ =t
98._| Smti Purabi Debgupta, BA | 011254 | 063175 | 011282 | 161182 | PR Now promote s s
99. | Me=ihw Suchan Tyag. 5.5¢ 200757 | 13.04.81 | 011282 | 13.0481 DR Now promote s ",
¢ _100.; ftaihindra Bhattachanee, B.5c 061154 | 06.03.74 | 011282 | 161182 .| PR Now promotes s 3. ©
101. | %r<] Rose MaryShabong (51). Matric__+ 01.09.44 | 05.08.71 | 011282 | 16.1182 PR_ Retird
| -102. sagajyoti Achariee, BS BSc i 010155 | 30.0381 | -01.12.82 | 30.0381 DR Now promotes a ..
" 103.{ TaranKr_ Kar, BA~ T 7. , 011149 1 05.06.74 | 011282 | 16.1182 PR Now promotec as ...
- 104. | Priyoda R, Mailic (SC)"U t 010247 ; 01.04.72 | 011282 . | 161182 | PR. - Petira:
__105. | “mti Sayad~ Jasmine Gagum, BA " 011252 | 1504.74 | 011282 16.11.82 PR Now prornotecias e .
106.| Uetajyati Mishsa, B.Cor: .~ .. , 01.09.54 | 010674 | 011282 | 161182 PR Now promotecz:: 5z
107. | naspada Debreath, B.S: T 01,0245 | 20.03.74 | 0112382 161182 | FR Now promotec=: ", »
108. | Gopal Ch, Dais, {SC) BAI). LLB ' 010156 | 250177 | 011282 161182 | PR Now promotec ;< "
*109. | L Hauferram (ST)., P.U : 241246 | 010374 | 011282 | 361182 PR T Retirel .
110. [7run Kr. Chaturvedi, MA. 1-25.1254 | 080481 | 01.1282 08.04.81 DR |} Now promotecas Spd
111. | Sachindra Nalf: Des. (5C}. BA 0112556 | 06.65.77 | 011282 | 161182 | PR | Nowpromolec=sSpd
112.| Sudip Kr. Nand:. 8.5c. . 010251 | 07.09.77 ; 011982 | 161182 PR Now promotediss Spd
113.| Sital Ch. Das (SC), HSLC . 020951 | 1203.74 | 011282 | 161182 PR Now promotediss $pd
1341 Dilip Kr. Verma, B Sc. | 16.06.55 | 10.06.81 | 01.12.82 100681 | DR Now promoted 3= Spd
i 135.; Susmai Das, B.Sc. 020156 | 23.05.81 | 011280 23.05.81 DR _ ;. Now promoted x= Spd
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! 116. | Biman Ch. Das (SC), HSLC 210847 | 1503.74 | 011282 | 1i6.i87 | | fiatiod .
137.{ Jyotish Ch. Das, (SC) BA _ 011252 | 144177 | OL128F | -%3..00 PR__: 0w proinobc ssTiod.
$18. | Amit Kr. Deb, Matric - 011043 | 06.04.74 | Giszsa | is11.80 oe 1~ Retired i
179. Karendrm 011129 1 270177 | 011252 | 263182 oR Now nromoted as Supdt._ |
120.| K 110655 | ~30.0381 | 031282 | 300381 Dit__j Now promated as Supd |
12178 ”%daShangphahg(Sn B.A. 27.0.52: | 03.02.74 | 01128; 16334 L et es Copa,
193 [ Ashok Kr. f.Dey,BA_ 10.06.53 | 13.0478" ;'_9_1.0833"' 1507.83 PR__| Now prometede asbupdt. |
123, Balaram Das (SC) P.U - | 120253 | 2306.77 | O1DBB3 | 1807.89 i Now promoted o5 Supdt, |
124.1 Arun Prakash, B.Com -, S0A57 10681 | 030083 ¢ 120581 ' DR . Vetarsts
125. | Surit Hilda Mary Synrem, (ST), PU L C2.1250 | 146278 | 00883 | 050785 TR T Nuw sromotes s Supl:.
126. | Dhani Ram Das, PU _ L UV8250 1 TUaTs | oiousa 1 220783 PR__; Now promoted a5 Supd. |
127. RanaberhakrahOI‘ty.B Sc R (‘2_51 020170 | ORO5H6 0-10'4}34 PR Al Néw piomoted e Sunel.
= = ~1Pp8. | Jambu Lama, (ST) BA 455 | OD0B81 | CEGHES | 04068 )T TBR i New promoted i Supdt
g ~1(5.] Shibani Bhattacherjee, P.0. =y @75‘5 | ZBO776 | iNGiEs | 14038k im Nawe promoted = Bt
£ o 180.; Nimai Ch. Patra, (SC). B.Sc. $i.0354 1IN 53 ) _.33.83.83 30.0 33.‘ { DR Now pramote das Supad, -
= S  SIBL | Nritya Gopal Barman, {ST), B.Sc. 271258 USRI 0306 J S003BL ¢ DR Nowdnomoled 58 Suptt. ]
% S G[F182.| Alagri Swami (SO BA L0847 | 0381 | “$ioias ] 2‘.—"“\,,,3, &8 TR Rt :
S > DO'E183 | SmtiRRa Rani B BhowmicK, BA. DF47sF | 3DTTS | 13.00 So — 1203.64 Fi., Now OrOrmuted i Supda.
.g % ®,-134.| Bapukan Patir,(ST), BA. .~ ILORO0 | UGB 120386 | 27.05. Bi. | DR N B knuies ?3_wpu
E - G185 | Chiampa Shome, BA U951 | KGOT.e6 | IEG38E | ano3.se PRI Now gromoted as Supet,
p-; o  3|iz1P6.[Smii K Patricia Laioo, (5T) PU _|. CANTEE | 220796 | 150986 | 07.03.8 PR Neatjpromoled s Sk,
=B ~ ©|F1B7.| Rajoo Sofiowal, (ST), BA. CLO456 | *g-: 0381 7136338 | 300381 _ DR i New promofted 55 Supdt
Eﬁ Gobinda Thal h(SD..BA 26,1541 F90881 7 Teoarse | sro3ei | OR VRS weif. 31 103006
3 - U10253 | CA0879 T OTO0G86 | 000684 T PR Nove peomoted 2 Tapal
; ¢1.14.55 .53'0481 . L1.06.36 130481 ! OR Nove dmoted s s Supdt.
AR T NdaGa AaRd t F O, a8 00381 ;DR Now ortmotad 32 Sugdt.
; SO2E7 1TIIRETY iicese | Wi0Es T Now sremeted @ Gipdt
(CLUEEE LSy T oionas 010282 iR T N promioter. o Sapd
"35 '33.-15 = LXE GS ?v' 23.11.3C J.a 11.04 ! "N ) E "\"\' £ -'1'4‘-""&":{&5 v:’B ')iim’}:.m_
. 3:?!6.‘15 1;’ Gi.5, 1.5.'. m?j.;l_:i:é_a__. 18 13 61.52 ....-."-.. OR ! & WIS GIETIOREe &5 SMapol
O3 2257 1B 95.:% RS | 2= AiES et 1 Now promoted o Supd
= 'h 9957 | 8 656 | 0Go5ss Uk Nc+¥ promoted a5 G-
19351 | 070082 { 79196 | 070483 UR 1 Newrmmoted e sipa.
'r'.mqg_ 1103.74, | 91136, | 120684 Nc't promoted == Sugd .
020156 [ 66.08827 1136 | ~06.08.82 BRI New promoted 33 Supdi.
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1451 { Nani Bure, B - t'i&"‘h."“# ‘T 030876 | 27.0487 | 27.0485 | - PR_ | Nowpromoted as Supdt.
ouals 020882 | 21.04387 _o""zosm"_"‘“""ﬁ" Now promoted as Supdt.
Ty avazas | 290776 | 27.0487 —03.0485 | PR__. | Nowpromoted as Supdt
1——()&02"“32 27.04.87 _———1609.83—_’ DR Now promoted as Supdt.
s o : T . DG00B2 I SOEA0BD. {06028 = DR Now promoted-as Supdt.
{355, | {rke) Rumar Chiairaty oy, BAOT ;| mzh" N 1312.90 | 270485 —aisd | PR Resigned
157, 1 dtangit <. Dutia,d BA : Y H0aER 290084 | 27.04871 | 10.1284 | PR Now promoted as Supdt.
~ b | &rabinch Dut a, B3cfid; 00455 ] 160 0382 | 270487 | 160382 | OR Now promoted as Supdt.
155, | o) Tat {ST). BA — 554457 | 100182 | 270487 | 100182 | DR L Expred . |
o 16. { Cipak Hanjan Sahz, nm, “f—@n{Ry " 18.03.82 | 27.04.87 180382 | DR | Nowpromoted as Supdt
o 16L. | Calendra Nath Shaiina Ha ) i'{:é 76 &5 1 07.06.18 | 210487 101284 | PR, - NowpromotedasSupdt |
N 1621 Sathincka !‘.unar Sarkar Wl T 35 1:,.?‘#“‘ T 06.07.82 | 200487 | 0607.82 DR ' Now promoted as Supdt. :
L ' IR S B 38 TiT13i64% | 260382 | 27048/ | 260382 | DR - Nowpromoted.ss Supdt,
. 164, ¢ Hiren Soltls, gty Bk, . Uiies: ‘;“"1‘9' 0182 | 27.0487 50182 | DR____ Now promoted as Supdt. |
5 165 Makbul Hussan Do, Bos, | SLUDBY | 251081 | 270487 | 170485 | PR i Now promoted as Supdt :
s {288 Subhwarngshuien, wiSe, S OTUS57 | OLOAS2 | 270487 | 010482 DR Now promoted as Supdt.
g s £ 157, f Tarcisivs Larmg ek 1513, P4 T dGad i: 02.03.74 | 27.04.87 250485 ‘| PR - ~_Expired i
o = < 105, T wil Nmamam Puban, 1 58, i OL03.80 4 6.0282 | 21.0487 | 26.02.82 DR~ Now pramoted as Supdt.
2" < @E||385 vk Crokmbeay, BSc. 150750 | 280482 | 270ABT_| 280187 | OR _Now pomotedas Supdl.
Sl8- = o R I7t.} MainiWohan taishy, G4 T 2ba25v ; QLO4EB2 | 27.04.87 010482 | DR _ _Nowpromoted as Supdt
2 = Sq4g|i79. 3 .N. Det Purkayastli, HSLY - oivins 110074 | 200487 | 200485 | PR. Now promoted as SupdL._,
| §= o gmiire. |hdmn Kr Shanna, BA. . J f):f..ba;rgl_ | 260282 | 290487 260282 | DR ____ Now promotedasSupdt.
12 ) (?5 Goi 173, ¢ Prabal C.mkratort) A ' ' 'l_.OLOTT!.—B_Q ! __28.05.74 29.04 87 - 220485 ( PR Now promqtedasSupdt.
E s L7 | &t Kr_Salkia, MSc. ” VHI.01sA 220182 | 28,.04.87 220182 | DR Now promoted as Supdt.
3 } 1175, | Sioak Bhattachasee, B52 ~{igoe &y [ 220182 | 200487 | 270182 DR Now promoted as Supdt.
ST 1175 ) Joy Govirda Paul, B2 DLO7AR ;194273 | 13.05.87 130585 | PR Retred
=  177. Tdinar Kmnar-Sinhe,’B.s-.:. - 1 04_1_‘..5‘.‘""’ 300182 | 130687 | 200182 : DR Now promoted as Supdi.
172, § Pinali Sankar Roy, 8. Sc 35035y | 000382 | 130587 | 090382 | OR =~ Expred
179. I D"m. nmnnﬁto. 3.0\'.'"“" - l Gm 12.09.83 13-0537 12.09.83 i "DR mm&eﬂf‘“ﬂ service
o ' . B , . wel 261007
= 180. | ParthaSaraths Purkayastha,1l, B.5c. T0L1256 | 24.038J | 13.0587 280382 | DR Now promioted as Supdt. |
i |18, | Pranuli Ar Siwrna B.Sc. \ 01L.03.58 | 340482 | 130587 130482 . DR ' Nowpromotedas Supdt.
o {_ 18J. y Aswini Kr. Gas, (SC). BCom. 010359 | 05.07.82 430587 | 050782 | DR Now promoted as Supdt. |
= | 183 | Jagodish Ch, Das, - I 400y B-Com. 010064 | 190182 | 33.0687 | 190182 | DR . Now promoted as Supdt. .
& 384, | Mang  Marng] Kr. Crahma.(o1) M.ou. T 09.02.55 920782 | 130687 | 120782 | DR | Now promated as SupdL_|
3 185, ,_F:nc«w T hing (1), B.S¢ —108.11.56 | 170982 | 130587 | 17.0382 bR Expired .
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186, | Padieshwar b2, SN ESC._ - 310156 | 080582 {59587 | (8048Z_| _DOF | bewpomotedasSupdt i
187, | Haba K. Barua (51): BSC. —OL0Lo6 | 29.0%.82 . 130687 — Jgais - DR Row promutszd 3s Supd:. |
—366 [ Subcdh Ch, Basupatari SN.BA . 290158 | 0603.62 30587 | (60882 " DR ~Expired _ ‘
186, | Fonirta Soncwal {ST), BA TLiloh,_( 0b028? { 530587 o238z | DR __ Ewpitert
156-| Bon Sonowal (51, 85¢ | 29.03.58 ~07078Z | 130687 | -OTLTSL [ TBR__u Expirad ]
1971 5473 Eihwsan Susda, (15, 656 _ t T30anz [ siosen | jaoesr | sioes | DO i Nowpromstsd 85 Supd._
105 151t Malicla Synran, GDMA. | 30.03.80 ~040183 | 130687 | 040182 | ORI Now promatad 35 Supd.
T55| Madiarva Mchor Neo, (G5 B.Com. | 02.91.56 070482 | 130587 | 020482 DR___|_Mow aronwicd as Supdi. |
394 Debenwira Nath Deley, (ST3 5.Com. _ 300765 | 20.00E2 —¥30£87 | 00282 | O " Now oraniotzd as Supcs. ||
~19%5. | Gangadnar Das, EnBA -~ | Glosso | 120782 | 130587 } 730783 | DA__| Nowpromoted as St
156 | Baoh Kr. Sall0a, (SN, B0, | 0LOL57 560082 | 130687 | 080382 | DR+ Now promotad as Supdi. : -
~197, | Debencta Mosnahary ST), MA 20958 DEQBE? | 330587 | 50382 | DR 1 Expired 3
168, | James Gonhling (ST), B-A 180356 _| 020382 | 130587 | 0203 82 | DR ~Expited .
195, | Kurendra Nath Dalmaty, B, ASe | GLMSE | oTea | Javsel | 129182 BR | Nowpromoted as Supdi i
20C. | Dipeh oy Chondhury B.5¢. 219757 | 080752 530687 | otuigz | DR Now promoted as Supdt.
, 204, } Santanu Kunier Chalia, B.S< () ©L03.57 | 2007.82 —330587_| 100782 | DR | HNow promoted as Supril.
TS5 - [T20%.1 Feinsdgin Fakir, BSc. ~ “GLd255 | 040982 | 130587 100082 e Now promoted as Supct.  :
S 204 { Kamud Ch. Deka; BSc. {80168 | 050782 | 130587 | 060752 BR | Now promoted as Supdt. -
: EE o o 204 |Bediemsattaishi,BA L . TU20568 | 05.03.82 130567 | C30am DR Now promated as Supct. .
2 S  gT[[205.| Nkl Baruah Bse. . 1010258 | 11.08.52 30587 | _isose2 & DR ) Now promoted 35 Supct.
g — o 205 KEEL - 10n265. [F2B0LYT | 13.0681 [~ 180182 DR New promoted as Supdl.
% © g | 207.iChaudan Blswus, BSc. 240757 | 030402 | 13.0587 | 010482 | DR Now promoked as SupsL
£ £ 90[17208. | Dibukar Groudhury, B. Sc 571667 | 090752 |. 130561 | 00782 . UR Now promoted as Supst
1E w3 {200 Pank jalSngha, BA. R0LE0 | 200683 | IA0sB7 | 200683 — DR Now promoted as Supat.
- & FiI 214, { Tarn Kumar Singha, £5¢. T 61.025° | 22.4082 EoshT | 0083 ;DR Now promciedas Supdt _: -
gﬁ 511 | Pannaial Singha. B.Com. 30,0168 | 200853 | ~@EosnT | Bosal | IR Now protcied 25 Supdi.
8 714, | Smt, H. Memche Devi. BSG, - C11zbT | 0505 52 1 150607 | 050583 | DR ow promaoind ac Supdt
213, t Waikhom S,.K%sl'fzple'i‘-wign.(sn.'%k' AO36T | CI03E3 | 130537 o7 cag3 i R | Now promoted asSupit.
14, | Swapan Dytia, B.Sc. TR 1556 | 00.0383 | 130587 | 090383 |; OR | How promoted as Supdt. _
o 315 | Dalasish Mazumde, B.Com. ——5 01567 | 020583 | 13.0587 | 020583 ' DR Now gromeiad as Supdt _:
SO 215, ; jamidagn Haokip (ST). BA 010360 | 300583 | 130587 | 300083 |- OR Now promoted as Supdt. -
~ 217, ; Nirwal Medhl, BSc(r) - 11057 | 070083 | 130687 | or09s83 |l OR —___ Expired .
[ 218, | Ahei Muslib, BSc. o157 | 3Laz80 | 130587 | 070783 [ OR Fow promoted as SUpL
210. | GuptMishra, BSc. 170160 | 06.0983 | 13.0587 | 080983 |° OR “Naw fromoted as SURE.
220. : Gyed § afique Hussain, BSc. 50.00.68 | 063083 | 130587 | 061083 DR | | Now promoted as Supt. -
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DRAFT SENIORITY LIST OF SUPERINTENDENT GROUP ‘B’ AS ON 01.05.2009. .
Name & Educatlonal Qualification Date of Date of Apptt. Date of. Date of Date /Deenied | Whether Remarks
Birth In Gowt. confirmationin | jolning as date of DR/PR
service Govt. service ‘|  Inspector assumption of As
. charge. Inspector
S/Shrl
o1 02 03 04 05 08 07 08" 09
1. D.K. Majumdar, B.5c. 21.01.51 27.01.77 28.05.79 27.01.77 17.09.02 DR ,
2. AK. Dutta, B.Sc, 01.02.53 27.01.77 28.05.79 27.01.77 17.09.92 DR DRI, Silchar
3. P.K. Singha Choudhury, B.5c, 01.0251 20.01.77 01.06.79 28.01.77 17.09.95 DR
A, 1. A, Halim, BSc, [ 07.0357 | 27.01.77 01.06.79 | 27.0L77 17.69.92 DR
5. T. Kar, B.A, 011153 29.01.77 01.01.80 29.01.77 17.09.92 DR
6. N.K. Nath, B.5c. 17.0151 19.09.77 010180 19,09.77 17.09.93 DR
7. M.K. Bose, B.Sc. 171051 19.07.77 24,1180 19.07.77 17.09.92 DR
8. A.K. Choudhury, BA. 01.06.53 19.09.77 131280 19.09.77 17.09.92 DR
9, Kisholoy Das, B.A, 19.03.55 04.10.78 131280 04.10.78 17.09.92 DR
.__| N.C. Patra, (5C), BSc. 01.01.54 "16.03.79 130386 | 30.08.81 17.09.92 DR
,'g Md. Joynul Abedin, B.Sc. ~28.09.53 | 04.10.78 1312, 04,10.78 12.03.93 DR
S .__| A.Bhattacharjee, 8.5¢. 01.03.56 . 26.09.78 | 131280 25.09.78 12.03.97 DR
e = S .| A Chatterjee, B.Sc. 01.04.56 | 04.10.78 13,12.80 04.10.78 12.03.93 DR
o b= c . | P. Sikdar, B.Sc. 24.04.51 12.10.78 131280 12.10.78 12.03.93 DR
2 o c‘:”: 115. [ B.K_ Baneijee, B.S¢, ~ 26.02.66 30.09.78 | 134280 | 30.09.78 12.0393 DR DRI, New Deihi
i® c>: = . _| S.Sharma, M.Sc. 31.03.52 261178 13,1280 25.11.78 07.08.93 DR
° = _g .| Jagadish Ch, Das1B.A. 230652 |  21.07.74 13.12.80 20.11.78 07.06.53 PR
£ < .| Biren Ch, Patir, (S1), B.A. 011253 | 210176 13.12.80 03.10.78 07.06.93 DR
E - 2 .| Alexander Lywatt, (ST), B.Sc. 010256 | 29.09.78 13.12.80 29.09.78 07.06.93 DR
< ® -__| Chandier Shullai, (5T) BA.. 19.12.39_ 13.11.78 01.04.81 13.11.78 07.06.93 DR
'Q:E 1. | KK Taneja, M.Sc. 09.0155 08.03.79 01.042.81 08.03.79 07.06.93 DR
= Rupnath Pegu,(ST), B.A, 01.05.51. | 03.10.78 | 02.0481 03.10.78 07.06.93 DR
3 Pranay Kanti Deb, B.Com. 26.01.54 12.06.74 13.12.80 24.1178 07.06.93 PR
D. Chattopadhyay, M.A. 01.03.55 25.04.79 10.09.81 | 25.04.79 07.0693 DR
Chalau Hauzel,(ST}, B.A. 01.03.54 06.03.80 01.02.82 08.03.80 07.06.95 DR
Arun Kr. Datta, B.A, 27.03.53 270177 01.01.80 27.01.77 27.09.93 DR
R. Bhattacharjee, B.Sc. 27.01.53 | 220177 01.01.80 22.01.77 27.09.93 DR
B.G. Mondal, B.Sc. 21.09.52 27.03.79 01.10.81 | 27.03.79 27.09.93 DR NACEN, Kolkata
S. Deb, B.Sc, 16.05.54 07.03.80 ~ 01.10.81 - 07.03.80 27.09.93 DR
B. Deb, H.S.LC. , 15.1153 23.10.70 01.10.81 25.10.80 27.09.93 PR
T.M. Hartlong,(ST) B.A. 01.03.56 221179 01.12.82 22.11.79 27.09.93 DR
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32, ['N.C. Singh Singjam, (SC) B.Sc. 04.09.51 07.04.82 29.11.86 07.04.82 27.09.83 DR '
33. [ Tapan Kr. Sarkar, (SC), B.Sc. 19.04.56 02.08.82 27.04.87 02.08.82 27.09.93 DR
34. | 'N.C.Kataki, BA. 08.04.50 | 28.10.80 _ 01.10.81 28.10.80 29.06.94 DR
35. |'D. Paul, B.Com. 28.11.49 28.10.70 0110.81 23.10.80 29.06.94 - PR
36. | M.S. Tyag, B.Sc. 20.07.57 13.04.81 011282 13.0481 | 29.08.94 DR
37.  |J.Achaijee, B.Sc. 01.0155 30.03.81 01.12.82 30.03.81 29.08:94 DR '
38. | A.K. Chaturvedi, MA. 25.12.54 08.04.81 01.12.82 08.04.81 29.06:94 DR Dy.Commr. Cus. SEZ, Vizag
39. | D.K. Verma, B.Sc. "16.06.55 10.06.81 01.12.82 10.06.81 29.08.54 DR AC. Cus SEZ, Vizag,
40. |"Susmal Das, B.Sc. 02.01.56 23.05.81 01.12.80 23.05.81 29.06.54" DR DGVig. New Delhi
41. | K. Neog, B.Com, 110655 '30.03.81 01.12.82 30.03.81 29.08.94 DR
42. [ Jambu Lama, (ST)BA. 12,0455 | 090681 | 050386 09.06.81 ~29.08.94 DR
43. | N.G. Barman, (ST), B.Sc. 271254 30.03.81 | 130386 30.03.81 29.06.54 - DR
'[44. | Bapukan Patir,(ST}, B.A. 30.0450 | 27.03.81 13,03.86 ~27.03.81 29.06.94 DR
45. | Rajoo Sonowal, (ST), BA. 01.04.56 | 30.03.81 19.03.86 30.03.81 29.08.94 DR
46. | T. Tuankhanthang, (ST), B.Sc. 01.03.55 13,0481 .06.86 13.04.81 29.06.94 DR
g v | 47, [ P.S.Das, (SC), B.Com. 240257 | 060282 | 270487 16.09.83 29.08.94 DR
‘ g W"""”ﬂs. | Aswinl Rr. Das, (SC), B.Com. 010355 | 06507.82 | 13.0687 05.8 [ 05.07.82 29.06,54 DR
49, TPK. Reang, (5T, BA. 05.09.51 | 30,0381 | 07.06.85 30,03.81 | 05.06.95 DR
\ 50. [ P. Debnath, B.Sc, 020256 | 010482 | 07.06.86 | 01.04.83 05.06.95 DR
51 | B.K. Debl B.Comn, _ 050686 | 190182 | 394ii8% .11.86 19.01.82 05.06.95 DR
= 52. T 'Jahar Dey, BA. (H) 01.09.5 02.09.82 29.1186 02.09.82 05.06.95 DR
- 53. | D. Bhattacharjee, B.A. , 250354 | 07.11.75 01.12.82 06.11.82 05.05.965. PR
3 : 54. | Anshuman Chakraborty, B.Sc. 08.0156" | 06.08.82 11,86 06.08.82 05.06.95 DR
= S Sri% TiC Bhowmick, P.U. ‘ 261283 | 18.02.76 011282 | 161183 05.06.95 PR
@ < S | .56. [ J.C. Das,- 1{50) B.Com, 010964 | 19,0182 13.05.87 19.01.82 05.0€.55 DR T
i ~ o 57. | Arabinda Dutta, BSc.(H) "30.04.58 16.03.52 "27.04.87 16.03.82 08.12.95 DR Dte of Enforcement, Kolkata
4 & & = ¥ [ 58, SR Dhar,BA 08.0653 | 09.02.76 01.12.82 16.11.82 08.12.95 PR .
25 < 9 59. |'D.R. 5aha, B.Sc. 02.01.57 18.03.83 27.04.87 18.03.82 08.13.95 DR
= w © 60. | RK. sgrkan M.Sc. 30.1IZ} 58 06.07.82 - 27.04.8 06.07.82 08..12.95 DR
;- & 5 [v |6l | Sukanta Des, BSc | 131059 | 260382 | 270487 | 260382 | - 08435 DR
L S ' 62. | Srijan Ganguly , B.Sc. 01.08.55 | 13.02.78 01.12.82 16.11.82 | 08.15.95 PR
£ 63. | Biren Saikia, (ST) B.Sc. 01.12.55 19.01.82 270487 | 190182 ~08.19.95 DR
& L 64. | Subhrangshu Deb, M.Sc. 01.02.57 01.04.82 270487 | 010482 | 081395 DR
37 65._| Smt. N.M. Phukan, M.Sc. 01.03.56 | 260282 27.04.87 26.02.82 | 08.15.95 bR
66. | Abhijit Ghosh, B.Sc. 03.1152 21.02.76 | 011282 16.11.82 08.13.95 PR T
67. | Manoj Kr. Brahma,(ST) M.Sc. 08.02.55 .07.82 130587 | 120782 08.12.95 DR
68. | Gopal Ch. Das, (SC) BA(H), LLB 01.01.56 25.01.77 01.12.82 16.11.82 08.12.95 _PR
69. | Alok Chakraborty, B.Sc. 16.07.58 28,0182 27.04.87 280182 | 21.03.9% DR
70. | 'N.M. Baishya, BA. 20.10.57 01.04.82 —27.04.87 01.04.82 21.03.96 DR
71. | R.K Sharma,BA. 01.03.60 26.02.82 29.04.87 26.02.82 29.09.96 DR
72. | Biswalit Bhattacharjee, BA. 30.06.56 20.02.76 01.12.82 16.11.82 29.09.96 PR DG, Export Promotion, N/Delhi
73. | AKX Saikia, M.Sc. 01.01.59 22.01.82 29,.04.87 22.01.82 29.09.95 DR
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' - 195. | Paul Peter Kujur, (ST) 05.06.58 [ 08.09.83 | 200787 08.09.83 | 53.06.2002 DR v
- 196. | Ajit Debnath, B. A 31,0158 -07.09.83 29.07.87 07.09.84 23.09.2002 DR - NACEN, Faridabad |
197. [ Rex Hungyo, (ST) 01.06.61 '11.06.84 . 29,07.87 11.06.84 23.09.2002 DR -
198. | R.K. Darendrajit Singh, B. A 01.01.59 22.03.84 290787 | 22.03.84 | 23092002 | DR -
199. | Ranabir Chakraborty, B. Sc -24.02.53 08.01.79 - 05.03.86 06.03.84 23.09.3002 PR
200. | Harotosh Kr. Das, B.A . — 16.05.60 271084 | 290787 27.10.84 23.09.2002 DR
201. | Hareswar Goswami, B.Sc.LLB 01.09.58 28.0984 | 290787 28.09.84 23.09.2002 DR
202. | Sanjoy Kr. Mazumdar, B.Sc, 311258 | 04.0584 29.07.87 04.05.84 23.09.2002 DR
203. | Dipankar Dey, B.Com, 27.0153 26.05.71 02.02.81 05.03.84 | 23,09.2002 PR
204. | Buddha Pratim Dutta, B.5c. | 29.03.58 04.07.84 29.07.87 04.07:84 | 23.00.2002 DR e
205. | Rajkumar Debendra Singh, B.Sc, 01.02.60 | 20.03.83 29.0787 | 20.03.84 23.09.2002 DR A T
206. | Subir Dutta Choudhury, 8.Sc. 021259 | 17.05.84 290787 | 17.05.84 23.09.2002 DR DG, Audit, New Deithi ]
. ) 207. | Ms. Shibanl Bhattacharjee, P.U. 101.09.55 280776 | 13.03.86 14.03.84 23.09,2002 PR -
PP S 208. | Rajkumar Surchandra Singh, B.Sc. 01.02.60 140384 | 290787 14.03.84 | 23.09.2002 DR . T
— 209. | Ms. Rita Rani Bhowmick, BA 01.07.57 31.07.76 130386 12.03.84 | 23.05.2002 PR
-] ’ 210. | Sivaji Chanda B.Sc. - | 23.06.60 27.0484 29.07.87 27.04.83 23.09.2002 [ DR - ] T
3 - 211. | Abhijit Dey (No.1) B.Sc.(H) , 01.02.61 12.06.84 29.07.87 12.06.84 | 23.09.2002 DR T
= == o 212. | Ratnangshu Chakraborty B.Sc,LLB. 241261 |~ 100884 | 290787 10.08.84 23.09.2002 DR ] - T
'; = O 213. | Ms. Champa Shome, BA | 03.09.51 26.07.76 19.03.86 19.03.84 23.09.2002 PR T
B e m 214. | Phanidhar Kakoti, | oi12. 26.04.84 29.0787 26.04.84 23.09.2002 DR _
Is é = 215. | Gobindo Nath Kalita, B.Sc. (ExS) 011250 24.09.84 29.07.87 24.09.84 23.09.2002 DR 1
® = _‘é’ 216. | Jatindra Mohon Bora, B.Sc. , 01.08.60 01.05.83 29.0787 | 01.05.84 23.08.2002 DR T
e ' © 217. | Ms. K. Patricia Laloo, (ST) PU 09.07.56 22.07.76 19.03.86 | 07.03.84 | 23.08.2002 PR T
£ g 218. ["Ashim Roy ' | 210760 | 28.0584 20,0787 _28.06.84 23.09.2002 DR T T
< B _ 0] 219. | Pallav Lochan Saikia, B.Sc. 03.01.60 23.11.84 29.07.87 23.11.84 23.09.2602 DR '“‘*“"’"“‘““‘:‘:
& 220. | Nirmal Kr. Das, (SC), B.Comn. 01.05.57 1106.83 20.07.87 23.05.84 23.09.2002 DR : T
= 221. | Lobendu SEkhar Das, (SC), MA | 010261 | 07.0684 | 290787 06.06.84. | 23.09.2002 DR :
%% 222. | Dipen Ch. Banla, (5C) BA(H) ‘ 03.04.55 25.04.84 29.07.87 25.04.84 | 23.09.2002 | DR
d 3. | Kshitendu Kr. Malakar, (SC) BA 030357 | 07.0584 | 290787 07.05.84 23.09.2002 DR~
224. | LL Mate Gangte, (ST) BA(H). . .01.03.67 310383 01.04.88 31.03.83 | 23.09,2002 DR B T
\—£225. | James Gulte, (ST) . 071189 |  06.02.82 07.10.85 06.02.82 | 08.06.2004 DR
226. | Lalkhoneh Simte (51) BA 01.03.58 18.06.84 . 01.0488 | 18.06.84 23.09,2002 DR
227. [ Kaizadal, (ST)BA . . 01.0356 | 04.07.84 010488 .04.07.84 | 23.05.2002 DR ‘
228. | Jayanta Kr. Pathak, (SC) B.Sc. _26.04.59 | 2604.84 | 010488 | 3% 25.04.84 23,09.2002 DR | B
229. | Laltawnliana, (ST) Matric 010360 | 07.10.71 02.02.81 16.11.83 23.09.2002 PR
230. | Gautam Ch. Mandal, (SC) BA 11.02:60 13.07.84 01.04.88 13.07.84 23.09.2002 DR ,
231. | Stringsing Nongbet (ST) BA | 14.10.58 18.03.84 01.04.88 18.04.84 | 23.09.2002 DR ]
232. | Benu Ranjan Sutradhar, (SC) . 21.10.60 | 23.04.84 01.04.88 23.04.84 23.092002 [ DR __ DG, Audit, New Delhi
233, |'R. Valentine Basalawmolt, (ST) BA 19.08.59 06.0481 .01.04.88, 21,0184 23.0523003 DR ,
234. | Swapan Das, (SC),BA  29.07.59 | 20,0384 01.04.88 20.03.84 23.09.2002 DR ,
2385. | Ms. Zarina Khan Shadap, (ST) 18.02.59 12.04.84 01.04.88 12.04.84 23.09.2002 DR ,
236. | Tapan Kr. Rajkhowa, (SC), B.Sc. . 01,0459 27.04.84 01.04.88 “27.04.84 23.09.2002 DR EX
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